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INTRODUCTION 

I. the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tr'ibes, having been authorised by the Committee 
to submit the Report on their behalf, present this Thirty-Sixth 
Report (Sixth Lok Sabha) on Action Taken by Government on the 
recommendations contained in the Eighth Report (Sixth Lok Sabha) 
on the Wnistry of Labour (Directorate General of Employment and 
Training).-(i) Reservations for, and employment, of, Scheduled 
Castes and Scheduled Tribes in the Directorate General of Employ-
ment and Training; and (ii) Employment and Training of Scheduled 
Castes and Scheduled Tribes through the agency of the Directorate 
General of Employment and Training. 

2. The draft Report was cOnsidered and adopted by the Commit-
tee on the Welfare of Scheduled Castes and Scheduled Tribes at 
their sitting held on the 20th March, 1979. 

3. The Report has been divided into the following Chapters:-

:t. Report. 

II. Recommendations/Observations which have been accepted 
by Government. 

m. Recommendations/Observations which the Committee do 
not desire to pu~sue in view of Government's replies. 

IV. Recommendations/Observations in respect of which replies 
of Government have not been ac.cepted by the Com~ttee 
and which require reiteration. I 

V. Recommendations/Observations in respect of which final 
... replies of Government have not been received. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Eighth Report of the Committee on 
the Welfair of Scheduled Castes and Scheduled Tribes (Sixth 
Lok Sabha) is given in the Appendix:r;r. It would be ob~ed 
therefrom that out of 48 recommendations made by the Committee 
in their Eighth Report, 20 recommendations i.e. 41.67 per cent have 

[v] 



[vi] 

been accepted by Government; the Committee. do not desire to pur-
sue 22 recommendations, i.e. 45.83 per cent of their recommendations, 
in view of Government's replies; four recoffilI!.endations i.e. 8.33 
per cent in respect of which repUes of Government have not been 
accepted by the Committee and require reiteration; and final replies 
of Government in respect of two recommendations i.e. 4.17 per cent. 
have not been received. 

NEW DELHI; ... RAM DHAN, 
Chatrman, 

April 9. 1979 Committee on the Welfare of Scheduled 

ChCiitra 19, 1901 (Saka). Castes and Scheduled Tribes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by 
Government on the recommendations contained in the Eighth :a. 
port (Sixth Lok Sabha) of the Committee on the Ministry of Labour 
(Dil'ectorate General of Employment and Training)-(i) Reserva-
tions for, ~d employment of, SchedUled Castes and Scheduled 
"Tribes; and (ii) Employment and Training of Scheduled Castes and 
Scheduled Tribes through the agency of the Directorate General of 
Employment and Training. " 

U. In para 4.25 of their Eighth Report, the Committee had sug-
gested that where SchedUled Caste 01' Scheduled Tribe candidates 
were not available to fill the vacancies reserved for them, these 
vacancies should be offered to the other reserved community 'can-
didates instead of filling them up by general candidates even in the 
first year of carl'y-f'orward of reserved vacancies. In their reply 
dated the 12th September, 1978, the Ministry of Labour referring 
to the Department of Personnel and Administrative Reforms O.M. 
No. 27/25/68-Estt. (SCT) dated 25-3-1970, on the subject, have stated 
that if I'eserVations are allowed to be exchanged between SchedUled 
Castes and SchedUled Tribes every year without any future adjust-
ment, it would indirectly mean a combined or overall quota of re-
servation for Scheduled Castes and Scheduled Tribes together. Such 
an arI'angement may also give rise to complaints that the vacancies 
reserved for one community are being made over to the other at the 
cost of the former. Further, this matter has also been considered 
by the High Power Committee set up under the Chairmanship of 
the Prime Minister to review the representation of the Scheduled 
Castes and Scheduled Tribes in services. at its meeting held on 
12-11-1976. The Committee felt that the existing orders allowing 
exchange of reserved vacancies for. SchedUled Castes in favour of 
SchedUled Tribes and vitce versa only in the third year i.e. last year 
of carry-forward, when the reservations will otherwise lapse, safe-
guard the legitimate interest of both the grO'l1PS, viz. ScpedUled 
Castes and Scheduled Tribes and that an exchange of the reservation 
eal'lier than in the final year of carry forward, woUld affect adversely 
the weaker of the two groups viz., generally the SchedUled Tribes. 
'nle High Power Co~ittee, therefore, did not consider it necessary 
to alter the existing arrangement-in this regard. 
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'l1le Committee are not satisfied with the reply of Govft'lII8eat. 
and reiterate their earlier recommendation . that where Schedulecl 
Caste or Scheduled Tribe candidates are not available to fill the 
vacancies reserved for them, these vacancies should be offered to the 
other reserved community candidates instead of filling them up by 
general candidates even in the first year of carry-forward of resened 
",acanries. 

1.3. III para 4.26 of their Report, the Committee had recommended 
that if the ad hoc appointments continued beyond the period of 45 
days, due reservation for Scheduled Castes and Scheduled Tribes 
should be provided in such appointments also. In their reply dated 
the 12th September-. 1~8, the Ministry of Labour have stated that 
since the duration of the period of ad hoc appointments cannot always 
be predicted and since the posts need to be filled up urgently due to 
exigencies of the work, it would not be possible to maintain reserva-
tion in ad hoc appointments. The Government's anxiety is to do. 
awa"J with ad hoc appointments to the extent possible and fill up the 
posts by regular appointments wherein due representation is given 
to personnel belonging to the Scheduled Castes and Scheduled 
Tribes. 

The Committee are not convinced with the argument of the Minis; 
try of Labour that the duration of the period of ad hoc appointmeats 
cannot always be predicted. From the statement regarding ad hoc 
appointments furnished to the Committee, it is seen that quite a good 
numbeJr of ad hoc appointments were made and some of such appoint-
ments continued for more than 3 years. The Committee, therefore. 
reiterate their earher recommendation that the principle of resenation 
for Scheduled CastelSchecluled Tribe should be introduced where 
ad hoc appointments are likely to continue beyond 45 days. In this 
connection. the Committee would like to invite the attention of the 
Ministry of I.abour to O.M. No. 360!1/8/76-D;T(SCT), dated the !Oth 
April, 1978 issued by the Department of Personnel and Administrative 
Reforms that all possible steps should be taken to ensure that, as 
far as possible, no ad hoc appointments are made at all, except in 
short-term vacancies, and that ad hoc promotions where they are 
inescapable, are kept to the barest minhnum number and that they 
do not also continue for long periods. 

1.4. In para 7.5 of their Report, the Committee had desired that 
in view of the poor representation of Scheduled Castes and Schedul-
ed Tribes in services of the Directorate General of Employment and 
Training the practice of dereservation of reserved- vacancies should 

• 
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be abolished forthwith. In their reply dated the 12th Septembel'~ 
1978, the Ministry of Labour have inteT alia stated that after COI'l-

sidering the recommendation made by the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes, the Department of Per-
sonnel & Administrative Reforms decided that it was not possible 
to stop "dereservations" totally as sufficient number of Scheduled 
Caste and Scheduled Tribe candidates may not be always available 
for appointment against vacancies reserved for them even in certain 
Group 'C' and Group 'D' posts, filled by direct recruitment, promo-
tion or confirmation. However; they have stressed that it should 
be ensured that the inst!'uctions' on the subject are strictly followed 
and dereservation of reserved vacancies is proposed only when such 
a course becomes inevitable due to non-availability of Scheduled 
Caste and Scheduled Tribe candidates against reserved vacancies 
after taking all the prescribed steps and after applying the relaxed 
standards in their favour. 

Since sufficient number of Scheduled Caste and Scheduled Tribe 
candidates are not always available even for certain posts in Groups 
'C' and 'D', particulady those requiring technical, special or profes-
sional skill or qualifications, it would n~t be feasible to stop "dereser-
vations" totally. 

TIle Committee are in principle opposed to the policy of dereser-
vation and reiterate their earlier recommendation that the practice 
of dereservation of reserved vacancies should be abolished forthwitll. 

1.5. In para 11.15 of their Report, the Committee had suggested 
that a Cell should be set up in the Planning Commission to look after 
the interest of Scheduled Castes and Scheduled Tribes and to monitor 
the implementation of various schemes/programmes launched by 
them for the betterment of Scheduled Castes and Scheduled Tribes. 
In their reply dated the 29th December, 1977, the Planning Commis-
s~on have stated that they are responsible only for formulation of 
plans and laying down policies. The actual implementation of 
various plans and programmes is the responsibility of the Adminis-
trative Ministries and the State Governments. Appropriate machi-
nery for looking after the interests of Scheduled Castes and Schedul-
ed Tribes already exists in the Oftice of the Commissioner for Sche-
duled. Castes and Scheduled '!nbes, Ministry of Home Affairs. The 
need to have any special Cell in the Planning Commission for this 
purpose !loes not appear to be imperative. 
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The Committee do not agree with the views of the Pl8llD.i.na 

Commission and reiterate their earlier recommendation' that a Cell 
with adequate statr should be set up in the Planning Commission to 
look after the interests of Scheduled Castes and Scheduled Tribes 
and to monitor the implementation of various schemeslprogrammes 
1a1Dlche4 by them for the betterment of Scheduled Castes and Sche-
dule Tribes. 



CHAPTER n 
RECOMMENDATIONS/OBSERVATIONS WmCH HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendation (SI. No.1, Para No. 2.5) 

The Committee note that the reservation orders in favour of 
Scheduled Castes and Scheduled Tribes in respect of Class I and 
Class II posts were enforced in the Directorate General of Employ-
ment & Training with effect from the 25th March, 1970 and in res-
pect of Class III (non-Ministerial) and Class IV posts with effect from 
the 1st January, 1964. Prior to this, the reservation orders were 
enforced by the Ministry of Labour in respect of the main Ministry 
and its Attached Oftices, etc. The reservation orders in respect of 
the Subordinate Oftices (including the Training Institutes, etc.) came 
into force from the dates of their incept:on. The Committee would 
like the Ministry of Labour to ensure that the reservation orders in 
favour of Scheduled Castes and Scheduled Tribes are implemented 
scrupulously by the Directorate General of Employment and Train-
ing and all its Subordinate Offices including the Training Institutes, 
etc. so that all the posts reserved for Scheduled Castes/Scheduled 
Tribes are actually filled in by them. 

Reply of Government 

So far as ijle Headquarters of the Directorate General of Employ-
ment and Training are concerned, the communal rosters are being 
main~ned properly and are being inspected regularly to ensure 
that the reservation orders in favour of Scheduled Castes/Scheduled 
Tribes are implemented scrupulously. The subordinate offices have 
also been directed to comply with the existing instructions vide let-
ter No. DGET-116(19)/78-Adm.II/PU dated 20-6-1978. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. II/P.U. 
dated 12-9-1978] 

Recommendation (SI. No. Z, Para No. 2.6) 

The Committee are unhappy to note that the annual statements 
regarding recruitment, etc. of Scheduled Castes and Scheduled 
Tribes on the prescribed forms, as on 1st January, 1976, were sent 

I 
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to the Cabinet Secretariat (Department of Personnel and Adminis-
trative Reforms) on the 22nd April, 1976, although these should hav~ 
been ,sent to them latest by the 1st March, 1976 as laid down in the 
Cabinet Secretariat (Department of Personnel and Administrative 
Reforms) O.M. No. 17/3/7()"Est(SCT), dated the 1st January, 1972. 
The Committee feel that the very purpose of submitting these annual 
statements gets defeated if these statements are not submitted to 
them in time. The Committee would, therefore, impress upon the 
Ministry of Labour/Directorate General of Employment &: Training 
that these statements are submitted to them by all the appointing 
auth~rities in time. Failure to submit these statements- in time 
should be regarded as a serious lapse on the part of the concerned 
officers. .. 

Reply 'of Government 

Necessary instructions have been issued to all concerned to sub-
mit annual statements in the prescribed profannae (Appendix 8 & 
9) as on 1st January of every year, by 25th January each year in 
future to enable the Ministry to send consolidated information to 
the Department of Personnel by due date (31st March of ever'y 
year). 

[Ministry of Labour O.M. No. DGET-1l6(5)/77-Adm. II/P.U. 
dated 12-9-1'978] 

Reeemmendation (Sl. No.3, Para No.2. 7) 

The Committee would also suggest that these annual statements 
on receipt by the Ministry of Labour IDirectorate General of Employ-
menf & Training should be critically examined and an81ysed so that 
prompt and effective measu!'es may be taken to remove the deficien-
cies noticed. 

Reply of Gevernment 

Action has been initiated in accordance with the Committee's re-
commendation. 

[Minist!'y of Labour a.M. No. DGET-1l6(5)/77-Adm. II/P.U. 
dated 12-9-1978] 

Reeemmendation (Sl. No. 4, Para Ne. 3.t) 

The Committee note the procedure follOWed by the Directorate 
General of Employment &: Training for recruitment of staff to 
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various categories of posts. The Committee suggest that the Directo-
rate General of Employment and Training should establish close con-
tact with Engineering Colleges, Indian Institutes of Technology, In-
dustrial Training Institutes etc. with a view to find out suitable can-
didates belonging to Scheduled Castes and Scheduled Tribes for their 
technical posts. The Committee would also suggest that they should 
notify_ the reserved vacancies to the associations and organisations of 
Scheduled Castes and Scheduled Tribes so that they could also 
sponsor suitable Scheduled Caste and Scheduled Tribe candidates for 
employment in the Directorate General of Employment and Training . 

Reply of Government . . ,. :'. 

In regard to Group 'A' and Group 'B' technical posts under the 
Directorate General of Employment and 'fiaining, the rules provide 
for the posts being filled either by direct recruitment or by promo-
tion or by deputat;on/transfer. Where posts are filled by direct 
recruitment, such recruitment is made through the U.P.S.C. The 
U.P.S.C. are also associated when posts are filled by promotion or 
through deputation. The observations of the Committee regarding 
the need for contacts with Engineering Colleges, Indian Institutes of 
Technology etc. have been brought to the notice of the U.P.S.C. 

\ 

Whete recruitment to Group 'C' and Group 'D' technical posts is 
made through the Employment Exchanges, if sufficient· number of 
Scheduled Caste a·nd Scheduled Tribe candidates are not available, 
reserved vacancies are notified to the recognised associations of 
Scheduled Castes and Scheduled Tribes and the selected stations of 
All India Radio for announcement. As advised by the Committee, 
the local Engineering Colleges, I.I.T., LT.Is would also be contacted 
in case sufficient number of Scheduled Caste/Scheduled Tribe candi-
dates are not available through the medium of Employment Ex-
changes. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. I1/P.U. 
dated 12-9-19'18] 

Recommendation (81. No.5, Para No. 3;le) 

The Committee note that while it has been provided that an 
officer belonging to the Scheduled Caste or Scheduled Tribe will be 
included in the Departmental Promotion Committees/Recruitment 
Board, etc. of the Subordinate Qftlces/Training Institutes etc. of the 
Directorate General of Employment and Training but there is no 
provision to. nominate an ofBcer belonging to these communities in 
the Departmental Promotion Committees at the Headquarters of the 
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D.G.E.&T. The Committee need hardly emphasise the desirability 
of including a Scheduled Caste/Tribe Officer in the various Depart-
mental Promotion Committees at the Headquarters of the Directorate 
General of Employment and Training as this will instU confidence 
among the Scheduled Caste and Scheduled Tribe employees. If 
necessary, the membership of these Committees m~y be increased. 

Reply of Government 

The recomm~dation has been complied with and the constitution 
of D.P.C. revised to include a Scheduled Caste/Scheduled Tribe Qfti-
eer in the D.P.C. for Groijp 'B' posts vide letter No. DGET-ll (5) /77-
Adm. II dated 6-5-1978. 

[Minist-ry of Labour O.M." No. DGET-1l6(5)/77-Adm. II/P.U. 
dated 12-9-1978] 

Recommendation (SI. No. 11, Para No. 5.5) 

The Committee note that the DirectO!"ate General of.Employment 
and Training provide reservation for Scheduled Caste and Scheduled 
Tribe employees in the matter of 'promotion on the basis of seniority 
subject to fitness as well as selection and it also gives all' the con-, 
cessions/relaxations as envisaged in the 'Brochure on Reservation 
for Scheduled Castes and Scheduled Tribes', issued by the Cabinet 
Secretariat (Department of Personnel and Administrative Reforms), 
while considering them for promotion. The Committee are, how-
ever," surprised to note that the Directorate General of Employment 
and Training has prescribed the zone of consideration at three times 
of the number of vacancies for promotion, while it should be five 
or six times of the estimated number of vacancies as laid down in 
the Ministry of Home Affairs Office Memorandum No. 1/4/55/RPS, 
dated the 16th May. 1957. The Committee suggest that the Directo-
rate General of Employment and Training should enlarge the n0!"m81 
zone of consideration to five or six times of the numbe!- of vacancies 
SO that all the eligible Scheduled Caste/Scheduled Tribe employees 
could be consid~red for promotion. 

Reply of GoverllDlent 

While promoting persons in D;G.E.&T. normally, the zone of con-
"deration is taken as 5 to 8 times the number of ~ available 
at a partlcUlar pomt of time. However in the past it might have so 
happened that the DOI'DlIIl zone of consideration had to be restricted 
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to 3 to 4 times the number of vacancies, because of the fact that the 
candidates did not fulfil the qualifications and experience as laid 
down in the RecruJ.tment Rules. In such cases the normal zone of 
consideration could perhaps not be maintained as it would have re-
quired amending or relaxing recruitment rules. However in future 
the normal zone of consideration would be maintained at 5 to 6 times 

..1he number of vflcancies available as far as possible. 

[Ministry of Labour O.M. No. OOET-116 (5)/77-Adm. IT/PU, 
dated 12-9-1978]. 

Recommendation (Sl. No. 14, Para No. 6.10) 

The Committee are displeased to note that the rosters in respect 
of Class I and Class IT posts prior to 25-3-1970 maintained by the 
Ministry of Labour were not made available to the Study Team from 
the Office of the Commissioner for Scheduled Castes and Scheduled 

. \ Tribes which visited the Directorate General of Employment and 
Training during July, 1976 to look into the records for the proper 
maintenance of rosters and implementation of reservation orders. 
The Committee feel that this has seriously handicapped the Com-
missioner for Scheduled Castes and Scheduled Tribes in the dis-
charge of his constitutional obligations. It is all the more distressing 
to note that the Ministry of Labour could not furnish a satisfactory 
reply for not furnishing the said roster's to the Study Team of the 
Commissioner's Office even after a lapse of about five months. The 
Comimttee strongly emphasise the need for fullest cooperation being 
extended to the Commissioner for Scheduled Castes and Scheduled 
Tribes to enable him to fulfil his constitutional obligations to investi-
gate into the matter relating to the safeguards provided for Schedul-
ed Castes and Scheduled Tribes and trust that such cooperation will 
always be extended in future. 

Reply of Government 

The Commit~ is assured of the fullest cooperation to the Com-
. miasioner for Scheduled Castes and Scheduled Tribes and all neces-
say ~s are being taken for safe custody of the Communal rosters 
in future. 

[Ministry of Labour O.M. No. DGET-116 (5)/77-Adm. D/PU,. 
dated 12-9-1978]. 

KeeeiliuDeadatiOil (81. lifo. 17, Para No. 1.13) 
. . The COnunit~ have been tnfomied that since the WorJd,ng Group 

on NatloriaI Employment Service consists of representatlves of the 
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Central and State Governments, no separate representative as such 
of the Scheduled Castes and Scheduled Tribes is included in the 
WO'I"king Group. However, a representative frQm the Oftice of the 
Commissioner for Scheduled Castes and Scheduled Tribes is invited 
to attend the meetings of the Working Group, whenever any subject 
pertaining to the Scheduled Castes and Scheduled Tribes is included 
in the Agenda. The Committee note that a number of items per-
taining to the Scheduled Castes and Scheduled Tribes have been dis~ 
cuss~d at the 17th meeting of the Working Group held at Nainital 
in October, 1976 but the name of the representative from the Office 
of the Commissioner for Scheduled Castes and Scheduled Tribes 
does not find place in the list of members and invitees present at the 
sa,id meeting of the. Working Group. The Committee urge that a 
representative from the Office of the Commissioner for Scheduled 
Castes and Scheduled Trib.es should invariably be invited to attend 
all meetings of the Working Group on National Employment Service 
to enable him to watch the interests of Scheduled Castes and Sche-
duled Tribes. 

Reply of Government 

This recommendation of the Committee on the Welfare of Sche-
duled Caste/Scheduled Tribes has been noted for compliance. The 
18th ~eeting of the Working Group on National Employment Ser-
vice held on 1st and 2nd February, 1978 at Ahmedabad was attend-
ed by the Zonal Director, Backward Classes Welfare. 

[Ministry of Labour a.M. No. DGET-116 (5)/77-Adm. I1/PU, 
dated 12-9-1978]. 

Recommendation (Sl. No. 22, Para No. 8.31) 

The Committee note that the Employment Officers in States/ 
Union Territories visit the areas with concentration of Scheduled 
Castes and Scheduled Tribes with the object of registering Scheduled 
Caste and Scheduled Tribe employment-seekers so that they are 
suitably employed against the vacancies available for them. The 
Committee, howeyer, find from the information furnished by the 
Directorate General of Employment and Training that the results 
achieved in this regard are dismal and are not in commensurate with 
the number of visits made by the Employment Ofti.cers. It is sur-
prising that the Employment Ofticers could not register a single 
Scheduled Caste/Scheduled Tribe employment-seeker m the States 
of ~jab. Tamil Nadu during the year 1973 aDd in West Bengal, 
Bihar and Tripura during the year 19'74 although a number of visit!; 
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were paid by them for the purpose. The Committee are all the 
.more distressed to note that such efforts are not being made by the 
1Cmployment Oftlcers in all the States although specific instructions 
ezist. in this regard for the Employment Officers in the National 
1i:mployment Service Manual. The Committee would also like the 
:Direetorate General of Employment and Training to ensure that the 
Employment Officers in the remaining States/Union Territories also 
make such efforts to register Scheduled Caste and Scheduled Tribe 
job-seekers. The Committee suggest that wide prior publicity ot 
such visits by the Employment Officen should be given with the 
belp of local authorities and local Scheduled Caste and Scheduled 
Tribe organisations of the area so that more and more Scheduled 
Caste and Scheduled Tribe employment-seekers come forward for 
:registration. The Employment Ofticen should also provide guidance 
-to the Scheduled Caste and Scheduled Tribe people of the area relat-
ing to the career planning, job opportunities, trades/occupations 
where they are more in demand and training, coaching facilities 
available to make them suitable fO'!" those trades, occupations, etc. 

Reply of Government 

In order to ensure that facilities are also provided to candidates 
belo~ging to Scheduled Caste and Scheduled Tribe communities, 
particularly in the rural areas, to get their names registered with 
·the Employment Exchanges of th~ areas so that they could automa-
tically be considered against the vacancies notified to the employ-
ment exchanges, the following suggestions were made to all the 
State Directors of National Employment service during November, 
1975 for issuing suitable instructions to the Employment Exchanges 
which are functioning under their administrative control:-

(i) Instructions may be issued to the effect that the Employ-
ment Officer or their representative should pay visits to 
areas with concentrations of Scheduled Castes and Sche-

, duled Tribes persons to register possible employment 
seekers belonging to these communities. 

(ii) The Vocational Guidance Officers of the Employment Ex-
changes may be instructed to visit schools particularly in 
the rural areas so that the authorities incharge of schools 
as well students can be advised about the facilities for 
registration available at the Employment Exchanges and 
the advantages which woUld accrue to them in getting 
suitable jobs after their registration . 

.. L.S.-2. 
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(iii) The OfficerS-fIt-charge of Coaching-cum-Guidance i Ce~tns 

may be instructed to contact Headrilaster/Principal 01. 
Schools and Heads of other Institutions dealing with Sche-
duled Castes/Scheduled Tribes applicants with a view to 
explaining to them the activities of the Employment EK-: 
changes and seeking their co-operation for registration of 
Scheduled Caste/Scheduled Tribe candidates with the 
Employment Exchanges. 

In pursuance of the above observations of the Parliamentary 
Committee on the ~lfare of Scheduled Caste/Scheduled Tribes, the 
State Directors have been requested to take necessary steps so as 
to achieve the objective of enhancing the registration of such candi-
dates with the Employment Exchanges which should ultimate:ly 
result in speedier placement of Scheduled Caste/Scheduled Tribe 
job seekers against suitable vacancies. In particular, the following 
obse~ations of the Committee have been brought to the notice of 
the State Directors to improve the performance of the Employment 
Exchanges in this regard:-

(i) Visits by Employment Officers to areas having concentra-
tion of Scheduled Castes a·nd Scheduled Tribes should be 
further intensified and vigorous efforts be made to achieve 
better results in the form of enhanced registration of 
persons belonging to these communities; 

(li) Employment Officers should maintain liaison with emplo-
yers also; this would facilitate Employment Officers to 

. take necessary steps for nominating suitable candidates. 
against anticipated vacancies; 

(iii) Wide prior publicity should be given to Employment 
Officers' visits, with the help of Scheduled Caste and 
Scheduled Tribe Organisations and local authorities in the 
area so that maximum number of Scheduled Caste and. 
Scheduled Tribe job-seeke!'S come forward for registratioa 
during such visits. Besides registration work, Employ-
ment Officers should also provide guidance to Scheduled 
Caste and Scheduled Tribe persons of the area re-
lating to career planning, job opportunities, trades/occupa-
tions, coaching facilities available to them, etc 

[Ministry of Labour O:M. No. DGET-1l6 (5)/77-Adm. ll/PU .. 
dated 12-9-19781-
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Recommendation (81. No. z.t, Para No. 8.33) 

The Committee have been informed that the Employment Ex-
changes do not consult the Directorate General of 'Employment and 
Training before issuing non-availability certificate in respect of 
Scheduled Caste and Scheduled Tril;>e candidates requisitioned by 
the employing agencies. The employment exchanges, however, ex-
plare all possibilities of spon~ring Scheduled Caste and Scheduled 
Tribe candidates (including taking circulation action and issuing 
advertisements) before issuing non-availability certificates. The 
Committee recommend that besides making efforts to find Scheduled 
Caste and Scheduled Tribe candidates to sponsor against the reserved 
vacancies as stated above, the Employment Exchanges should also 
refer the !"eserved vacancies, particuJ,arly in higher posts, to the Cen-
tral Employment Exchanges to enable them to sponsor Scheduled 
Caste and Scheduled Tribe candidates against the reserved vacancies. 

Reply of Government 

The instructions regarding circulation by local Employment Ex-
changes of all rese!"Ved vacancies to the Central Employment Ex-
change (where candidates are not available with the local Employ-
ment Exchange) are already being followed. However, in the light 
of the recommendation of the Committee on the Welfare of Schedul-
ed Castes and Scheduled Tribes, the State Directors have been re-
quested to issue suitable instructions to all the Employment Ex-
changes und~ their administrative control to refer the reserved 
vacancies, particularly in higher posts, to the Central Employment 
Exchange to enable them to sponsor suitable Scheduled Caste and 
Scheduled Tribe candidates against the vacancies reserv:ed for these 
categories. 

" 

[Ministry of Labour O.M. No. DGET-116 (5)/77-Adm. I1/PU, 
dated 12-9-1978]. 

Recommendation (81. No. 28, Para No. 8.47) 

In their Fifth Report (Fourth Lok Sabha) the Committee had 
recommended that the Directorate General of Employment and 
Training should maintain statistics in regard to the number of Sche-
duled Castes and Scheduled Tribe applicants on the Live Register 
of Employment Exchanges at the end of each year, classified by the 
period of duration On the Live Register, which was accepted by that 
Directorate vide their O.M. No, EEl. 20/3/70, dated the 16th July, 
1970. The Committee are surprised to note that the information 
about the number :Ji. persons on the Live Register by the period of 
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registration on a regular basis is not being maintained by the Direc-
torate General of Employment and Training. The Committee reite-
rate their earlier recommendation that statisticS" in regard to the 
number of Scheduled Caste and Scheduled Tribe applicants on the 
Live Register of Employment Exchange at the ~ of each year clas-
sified by the period of duration on the Live Register should be main-
tained to facilitate the assessment of empleyment ppsition of Sche-
duled Caste and 'Scheduled Tribe candidates. 

Reply of Government 

Information with regard to the number of Scheduled Caste and 
Scheduled Tribe job-seekers on 'the Live Register of Employment 
Exchanges at the end" of each yel!r, classified by the period of dura-
tion on the Live Register was discontinued with the approval of the 
Working Group on National ~ployment Service, as the informa-
tion was not being utWsed. However, in the light of the recommen-
dation of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, necessary instructions for obtaining this infonna-
tion have been issued vide EE Minute No. 11/78. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. II/PU, 
dated 12-9-1978]. 

Recommendation (SI. No. 31, Para No. 8.50) 

The Committee note that at the request of the Bureau of Public 
Enterprises, the Directorate General of Employment and Training 
had issued instructions to the State Government to get in touch with 
the Public Sector Undertakings in their area so as to decide the type 
of custom-built courses to be introduced in the Industrial Training 
Institutes in order to promote the ~mployability of Scheduled Caste! 
Scheduled Tribe workers in the Public Sector Undertakings of the 
area. The Committee also note that the State Training Diorectorates 
are ready to assist in the organisation of such courses if and when 
any public Sector Undertaking inijrnate their requirements in this 
regard. The Committee feel that the Buoreau of Public Enterprises 
should persuade the Public Sector Undertakings to intimate their 
requirements expeditiously so that the Industrial Training Institute 
could initiate action to introduce custom-bulit courses for the Sche-
duled Caste and Scheduled Tribe candidates to improve their skill 
level and make them suitable for employment in the Public Sector 
Undertakings . 

• Reply of Government 

The recommendation has been brought to the notice of the Bureau 
of Public Enterprises vide letter No. DGET. 21 (6) J76-TC, dated 10-
4-1978. As a follow up of the earlier letter (O:M. No. DGET-21(6)! 
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76-TC, dated 10th April, 1978) to Bureau of Public Enterprises regard-
ing the custom-built courses, a meeting is being arranged to tbJ'ash 
out the working details in this regard. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. ll/PU 
dated. 12-~1978] 

Becommendation (SI. No. 33, Para No. 8.68) 

The Committee note that the National Employment Service 
render vocational guidance and employment counselling through Vo-
cational Guidance Units set up at 234 Employment Exchanges and 
63 University Employment Information and Guidance Bureaux to 
all the guidance-seekers including those belonging to Scheduled Castes 
and Scheduled Tribes. The Committee would like to point out that 
the position of Scheduled Castes and Scheduled Tribes is peculiar 
so far as the opportunities of employment are concemed. In the 
case of Scheduled Castes and Scheduled Tribes, the vacancies speci-
fically reserved for them are ther'e, but candidates with the requirea 
quali:fiation/skill are not available, whereas in the case of general 
applicants, large number of candidates fulfilling the requisite quali-
fications/skills are available with the Employment Exchanges to 
sponsor even for single vacancies. The Committee, ther'efore. recom-
mend that separate arrangements should be made at the Employment 
Exchanges to attend to the enquiries from Scheduled Castes and Sche-
duled Tribes and to impart them guidance regarding employment 
avenues open to them, more especially in shortage occupations, and 
ttaining and coaching facilities available to them and the special 
schemes/programmes launched by the Govemment to enhance their 
employability. This will enable the Scheduled Caste and Scheduled 
Tribe guidance-seekers to choose the right type of occupation and 
find employment easily. 

Beply of Govermnent 

As a part of the functions of the National Employment Service, 
Vocational Guidance and employment counselling is rendered to all 
job-seekers including those belonging to Scheduled Castes and Sche-
duled Tribes categories. Indi~dua1 attention is also pl'id to the Sche-
duled Castes and Scheduled Tribes in order· to raise their level of 
employability, SO as to facilitate their early placement. Besides, job 
development work is also be~ng conducted for these candidates at the 
Employment Exchanges. Instructions are now being issued to all the 
Employment Exchan~es that one day durin~ the week should be set 
apar't for giving guidance exclusively to the Scheduled Caste and 
Scheduled Tribe job-seekers. The Employment OJBcers are being, 
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further directed. to pay special attention to those Scheduled Castel 
Scheduled. Tribe registrants who have been on the live register of. 
employment exchanges for a long pertod by calling them at the Em.-
ployment Exchanges- for proper guidance. . 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. 1I{PU, 
dated 12-9-1978] 

Recommendation (SI. No. 36, Pora No. 8.71) 

The Committee note that the Career Study Centre at Central Ins-
titute for Research and Training in Employment Service (Directorate 
General of Employment and Training) has been bringing out career 
Uterature for guidance of job-seekers on a continuous basis. It ha. 
also brought out a special· publication titled 'Opportunities open to 
Scheduled Castes and Scheduled TI'ibes after Matriculation'. This 
booklet provides basic information about educational and Training 
opportunities, scholarships and other financial assistance 
available as well as employment opportunities open to Scheduled 
Castes and Scheduled Tribes after Matriculation or eqUivalent quali-
fication. The Committee suggest that with a view to give wider 
publicity to the various concessions and facilities being provided 10 
Scheduled Castes and Scheduled Tribes by the Central and State 
Governments, more and more of such publications should be brought 
out in English and other regional languages and distributed amonl 
Scheduled Castes and Scheduled Tribes. 

Reply of Gove1'Dlllellt 

The publication entitled 'Opportunities open to Scheduled Castes 
and Scheduled Tribes after Matriculation' was brought out some 
times back Steps are now being taken to bring it up to date so that 
the latest information could be made available to the Scheduleli 
Caste and Scheduled Tribe candidates. It is also now pl"oposed to 
bring out another publication under the heading "Facilities for Sche-
duled Castes and Scheduled Tribes." 

While more copies of such publications will be distributed to 
the State Govenunents for the benefit of the maximum number of 
Scheduled Caste and Scheduled Tribe candidates, it is also proposed 
to request the State Governments to translate these -in regional 
languages for. wider circul9:tion. 

(Ministry of Labour C.M. No. DGET-116(5) J77-Adm.IIIPU, 
dated 12th September, 1978). 
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Recommendation (SI. No. 37, Para No. SUS) 

The Committee note that there is at present no provision in the 
rules framed under the Apprentices Act, 1961 for the Domination ot 
members belonging to Scheduled Cutes and Scheduled Tribes in 
the Central Apprenticeship Council and the Central Government 
llave, in principle, decided to nominate two plembers-one belonging 
1;0 Scheduled Castes and other belonging to Scheduled Tribes to the 
sUd Council. This requires the amendment of the rules in co~ta
tion with the Central Apprenticeship Council and the proposal will 
be placed in the next meeting of the Council. The Committee desire 
that early action should be taken to amend the rules so that the 
interests of Scheduled Caste and Scheduled Tribe apprentices could 
be properly watched. 

Reply of Government 

The term of the Central Apprenticeship Council has expired OD 
21st February, 1978. The reconstitution of the Council is in hand. 
Two members, one belonging to Scheduled Caste and the other to 
Scheduled Tribe are being included in the reconstituted Council. 

(Ministry of Labour O.M. No. DGET-1l6(5)177-Adm.IIIPU, dated 
12th September, 19'78). 

Comments of the Committee 

The Committee would, however, Hke to be apprised of the ad_ 
taken by Government to amend the relevant rules. 

Recommendation (SL No. 39, Para No. 9.17) 

The Committee are also disuessed to note that the number of 
Scheduled Caste a··Jd Scheduled Tribe apprentices selected under 
the "Apprenticeship Scheme in hotel industry under the Central 
Secto.!" is very low. When there is crying need for the trained per-
sonnel, seats should not have been allowed to lapse. The Commit-
\ tee hope that in future all the seats will be filled up and it should 
be ensured that the representation of Sheduled Castes and Schedul-
Ed Tribes is strictly according to the quotas reserved for them. 

Reply of Govemment 

Efforts have been made to engage maximum number of appren-
tices belonging to Scheduled Castes and Scheduled Tribes in hotel 
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industry. As per the available information as against 183 seats 
located in hotel industry in the Central Sector, 208 ap-
prentices have been engaged. Out of these, 33 belong to SchedIJIal 
Castes IUld Scheduled Tribes which gives a percentage of 16 per ceat 
in hotel industry as compared to the figure of 13 per cent in aU 
trades. It may be mentioned that all the apprentices engaged a-
ing April, 1978 in hotel industry in N orthem Region were only :frGIa 
Scheduled Castel Scheduled Tribe candidates. Efforts to en ... 
more and more apprentices belonging to Scheduled CastelSched1l ...... 
Tribe candidates in hotel industry would continue. 

(Ministry of Labo1l'r O.M. No. DGET-116(5)/77-Adm.fi/P.U .• c:fated 
12th September. 19'18)_ 

Recommb.dation (81. No. 41, Para No. 10.14) 

The Committee note that it has been provided for the nomiDa-
tion of two members-one belonging to Scheduled Castes and ~ 
other belonging to Scheduled Tribes to the National Council far 
Training in Vocational Trades. The Committee desire that a meJllo. 
ber each. from Scheduled Castes and Scheduled Tribes sh0uJ4 
always be included in the Council so that the interests of Schedulecl 
Caste and Scheduled Tribe trainees could be properly watched. 

Reply of Government 

In Resolution No. DGET-12(3)174-TC, dated 2200 July, 1976 pr0-
vision has already been made for inclusion of one representati~ 

each of Scheduled Caste and Scheduled Tribe in the N.C.T.V.T. '!'be 
N.C.T.V.T. whose tenure of 3 years is already over is being reconsti-
tuted and action is in hand to include one representative each ttl. 
Scheduled Caste and Scheduled Tribe in the Council. 

(Ministry of Labour O.M. No. DGET-116 (5) 177-Adm.filP.U. dateII 
12th September. 19'18). 

Reeommendation (81. No. 45, Para No. 10.18) 

The Committee feel unhappy about the poor intake of Scheduled 
Caste and Scheduled Tribe trainees in the Central Training IIUdi-
tute, Curznn Road, New Delhi. 

They would strongly urge that the Ministry of Labour (Direct0-
rate General of Employment and Training) should investigate the 
reasons for the low percentage of admission of Schtlduled Caste IIIIIl 
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Scheduled Tribe trainees in the Institute and take remedial mea-
sures in consultation with the Delhi Administration. 

Reply of Government 

The enquiries made reveal that in C.T.I. Curzon Road, New Delhi 
(now upgraded as NVTI) all the candidates belonging to Scheduled 
CastelScheduled Tribe who applied for admission in the year 1974-75. 
1975-76 and 1976-77 were admitted, except one in 1975-76 who though 
selected did not join. In the year 1977-78 against 30 reserved seata 
30 applications were received. All were offered admission but only 
26 joined. Four Scheduled Caste candidates, though selected, did 
not join. 

(Ministry of Labour O.M. No. DGET-116(5)/77-Admn.II/PU. dated 
12th September. 1978)_ 

Recommendation (S1. No. 46, Para No. 11.14) 

The Committee note that the Planning Commission launched the 
"Half-a-Million Jobs" programme during the year 1973-74 to provide 
jobs to all qualified engineers and technologists and during 1974-75, 
another programme entitled "Employment Promotion Programme" 
was launched by the Planning Commission. The guidelines issued 
by the Planning Commission for these programmes emphasised the 
need for special attention to Scheduled Castes, Scheduled Tribes, 
Backward Classes and Minorities without mentioning any specific 
percentage of reservation for these communities. The Commissioner 
for Scheduled Castes and Scheduled Tribes proposed to the Planning 
Commission to provide reservations for Scheduled Castes and Sche-
duled Tribes for the purpose of recruitment under these programmes 
but the Planning Commission urged that it was not possible to pres-
cribe specific reservations for Scheduled Castes and Scheduled 
Tribes as that would un-necessarily curb the options with the State 
Governments and restrict their flexibility in providing increasing 
employment opportunities. The employment generated in the coun-
try excepting in the States of Assam and Jammu and Kashmir under 
these programmes is 3,17,000 out of which 37,252 are Scheduled 
Castes and Scheduled Tribes and the percentage of Scheduded Caste 
and Scheduled Tribe beneficiaries comes to about 12 per cent. The 
Committee feel that in the absence of specific provision for reserva-
tions for Scheduled Castes and Schedui'ed Tribes under the pro-
lJ."BDUUe launched by the Planning CommjMion, their interests are-
aot likely to be safeguarded by those responsible for the executioa 
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in the guidelines that every effort should. be made to recruit 
sufficient number of Scheduled Caste and Scheduled Tribe 
candidates so as· to reach at least the quotas prescribed for them ill. 
the respective States and Union Territories in the new schemes te 
be launched by the Planning Commission. 

Reply of Gove1'llll1ellt 

The recommendation has been noted for future guidance. 

[Planning Commission O.M. No. Q. 19022/31/73-EMP-EP (Vol. 
III), dated 29th December, 1977] . .. 

Recommendation (Sl. No. fB. Para No. 11.11) 

The Committee have been informed during the course of evi-
dence that the Planning Commission have undertaken the evalua,tioll 
of various employment promotion schemeslprogrammes launchea 
by them in the recent past. The Committee would like the Plan-
ning Commission to complete the evaluation of these schemeslPro-
grammes expeditiously so that the lessons thrown up as a result of 
such evaiuation may be used for devising suitable schemes which 
could make a rea] impact on generating employment opportunities. 

Reply of Government 

The recommendation has been noted. 

[Planning Commission O.M. No. Q. 19022/3l/73-EMP-EP (Vol. 
m), dated 29th December, 1977]. 
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RECOMMENDATIONSIOBSERVATIONS WHICH THE COMlllT-

TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERN-
MENT'S REPLIES 

Recommendation (SL No. 6, Para No. 4.23) 

The Committee regret to note that the representation of Schedul-
ed Castes and Scheduled Tribes in the Directorate General of Em-
ployment and Training and its Subordinate OfficeslTraining Insti-
tutes is much below the quota reserved for them. It is all the more 
surprising that the D.G.E.&T. could not find Scheduled CastelSche-
duled Tribe candidates even to fill up Class IV Posts. Considering 
this State of affai~s, the Committee cannot help concluding that the 
orderslinstructions regarding reservations for Scheduled Castes and 
Scheduled Tribes are neither being followed in letter and spirit nor 
is adequate attention being paid to improve the situation. The Com-
mittee would urge the Directorate General: of Employment and 
Training to take immediate effective steps to augment the represen-
tation of Scheduled Castes and Scheduled Tribes in the servir.es of 
the Directorate General of Employment and Training according to 
the quotas reserved for these communities. 

Recommendation (SI. No.7, Para No. 4.24) 
The Committee suggest that the Directorate General of Employ-

ment and Training should resort to special recruitment exclusively 
for Scheduled Castes and Scheduled Tribes to make good the short-
falls. ' 

Reply of Government to Recommendation Nos. 6 & 7 
So far as the staff at the headquarters of the D.G.E. & T. is con-

cerned, the representation of Scheduled Castel Scheduled Tribe in 
various categories of posts is as under:-

Category 

-,----
As on 1-1-1978 

Group 'A' 
Group' B' (Oz.) 
Grouq 'B' (N.G.) 
Group' C' 
Group'D' 
Saf'aidar 

-- - ----

Total 
No. of 

employees 

47 
32 
66 

232 
66 
5 

No. of Scheduled 
Cutes and Scheduled 

Tribes among them 
S.C. S.T. 

5 
5 
4 

32 9 
7 2 
5 

-----.-- . 

21 

Percentage of 
SCfST to the total 

S.C. S.T. 

10'6 2' I 
15'6 
6·06 
13' 7 3'88 
10'6 3'00 

100' 0 

----._-----
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It may be Doted that in case of non-gazetted posta UDder Group 

'B', the representation of these communities is poor. These posts 
include Assistants, Senior Stenographers and a few Senior Investi:.. 
gators. The posts of Assistants and Senior Stenographers are filled 
by candidates sent by the Ministry of Home Affairs who see over-
all percentage of these communities in these categories. It may so 
happen that the percentage of Scheduled Castes and Scheduled 
Tribes may be high in some Ministry and low in some other 
JrfiDistry. 

Up-to-date information in respect of personnel belonging to Sche-
duled Castes and Scheduled Tribes in regard to each of the subordi-
nate offices under ~ control of D.G.E.&T. is being collected. On 
receipt of reports from them, if it is found that there is substantial 
short-fall in any particular category, action would be taken to make 
special recruitment for the' reserved vacancies and for the carried 
forward vacancies, even if they exceed 50 per cent of the vacancies 
filled in a year, provided the over-all representation of Scheduled 
Castes and Scheduled Tribes in the total strength of concerned 
Group or Cadre is found to be inadequate. Similar action would also 
be taken for making good the short-fall of Scheduled Caste and 
Scheduled Tribe at the headquarter as well. 

[Ministry of Labour O.M. No. DGET-116 (5) 177-AdmnIIIIPU. dated 
12th September, 1978]. 

Comments of the Committee 

Uptodate information in respeet of personnel belonging to Sche-
duled Castes and Scheduled Tribes in each of the Subordinate otli~ 
lDlder the control of DGE&T may be furnished to the Committee. It 
may also be stated whether on the basis of the information coUeeted, 
the DGE&T pl'Opose to resort to special recruitment exelusively for 
Scheduled Castes and Scheduled Tribes to make good the shortfalls. 

Recommendation (SL No. 10, Para No. 4.2'1) 

The Committee would like to be informed about the Dumber of 
vacancies in the Class I posts of Technical Officers reserved for Sche-
duled Castes and Scheduled Tribes and the number of Scheduled 
Castes and Scheduled Tribes candidates actually appointed against 
the reserved vacancies against which twenty ad hoc appointments 
had been made and which have now been regularised by the Direc-
torate General of Employment and Training on receipt of a Dst 
of selected Technical Officers from the U.P.S.C. The Committee 
trust that due reservations to Scheduled Castes and Scheduled Tribea 
have been provided in these appointments. 
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Reply of Govermaeal 

STATEMENT SHOWING THE NUMBER OF SCHEDULED CASTEl 
SCHEDULED TRIBE IN THE CADRE OF TECHNICAL 

OFFICERS AS ON 15-6-1978. 

No. al poIti tilled No. of 
S.C. 

IIDlODg 
them 

4 

No. of No. of No. reo No. ~ 
s. T. YIIoCaIlcis..-ved for for S. T. 
amooc S.C. 
chem 

10 (Indud-

I canied 
forward) 

3 

The above statement shows the num'ber of vacancies in Class I 
post of Technical Officers and the number of posts reserved for 
Scheduled Castes/Scheduled Tribes. The statement also shows the 
number of Scheduled Castes/Scheduled Tribes in pOSition today. 
Since the direct recruitment quota in the category hy been fixed 
at 75 per cent of the total vacancies and it exceeds 66-2/3 per cent 
reservation orders will not be 'applicable in case of posts in promo-
tion quota. For direct recruitment quota in this category, requisi-
tions are made to the U.P.S.C. and the U.P.S.C. has been requested 
to make available to the Department, all the persons in the cate-
gory reserved for Scheduled· Caste/Scheduled Tribe Ad-hoc 
appointments have since been regularised so far as the promotion 
quota is concerned in a recently held Departmental Promotion 
Committee meeting wherein 17 persons have been regularised. 
Among these 17 persons, incidentally, there is one Scheduled Caste 
candid~e. 

\ [Ministry of Labour O.M. No. OOET-116(5)/77-Adm.II/PU Dt. 
1~9-1978] 

Comments of the Committee 

From. the statement furnished by the Ministry of Labour, the 
Committee find that the representation of Scheduled Castes and 
Scheduled Tribes in the post of Tedmical Oftieer is much below 
their quota. The Committee would urge the MiniStry of Labour 
to en!s1ll'e that all the remaining 10 vacancies reserved for Sc:hedu1.ec1 
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Castes and 3 for Scheduled Tribes out of the existing 51 vaeaac:iell 
are filled by the candidates from these communities only. 

Recommendation (S1. No. 12, Para No. 6.8) 

The Committee are distressed to note that the rosters were not 
inspected by the Liaison, Officer in the Directorate General of 
Employment & Training during the years 1973 to 1974 there were 
frequent changes of Liaison Officers on account of retirements. The 
Committee do not consider frequent changes of Li'aison Officers 
as a valid ground for dispensing with inspection of rosters alto-
gether. Some other senior officer could have been easily deputed 
for carrying out the ""inspection of rosters. This only reflects the 
scant important shown by the Directorate General of Employment 
and Training to the maintenance of roster which is an 
important mechanism to watch the proper placement of Scheduled 
Castes and Scheduled Tribes in their services. The Committee 
trust that the Liaison officer now nominated would function with 
a sense of dedication and ensure that reservation orders are pro-
perly implemented by the concerned authorities. He should also 
in particular pay his attention in regard to the proper maintenance 
of rosters. 

Rep~y of Government 

The' Deputy Secretary who has been nominated as LIaison 
Officer has aleady inspected the communal rosters at the Head-
quar1;en; of \D.G.E.&T. So far as 1lhe Subord!jnate Offices under 
the Training Directorate are concerned, the Heads of those offices 
Who are in the scale of pay of Rs. 1800-2000, have already been 
declared as Heads of Departments. Since they are very senior 
officers, it is proposed to nominate them as Liaison Officers for their 
Regj:gns who would ensure that the Rosters are maintained properly 
and are inspected regularly and the reservation orders are properly 
implemented. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm.II/PU Dt. 
12-9-1978] 

Recommendation (S1. No. 13, Para No. 6.9) 

The Committee feel that the Liaison Officer alone would not be 
able to discharge his duties effectively unless a Cell with adequate 
staft is set up in the Directorate General of Employment and Train-
ing to assist bim and to ensure due compliance of the orders of 
reservations for Scheduled Castes and Scheduled Tribes issued 
from time to time. The Committee trust that as promised by the 
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Director. General or Employment and Training during the course 
of evidence before the Committee, thi~ Cell would be set up as 
expeditiously as possible. A note on the activities of the Cell should 
also be high-lighted in the Annual Report of the .Ministry of Labour 
a per orders contained in the Cabinet Secretariat (Department of 
Personnel and Administrative Refonns) Office Memorandum No. 
36022/5(i)/76-Est (SCT) dated the 28th May, 1976. 

Rep!y of Government 

Action has been initiated to create a Special Cell for Scheduled 
Castes/Scheduled Tribes in the Directorate General of Employment 
and Training. 

[Ministry of Labour O.M. No. DGET,-1l6(5)/77-Adm.IljPU Dt. 
12-9-1978] 

Comments of the Committee 
The C'Jriunittee may be informed whether the Special Cell for 

Scheduled Castes and Scheduled Tribes has since been set up in 
D.G.E. & T. 

Recommendation 81. No. 15, (Para No. 6.11) 
The Committee would also like to be apprised of the action 

taken on the inspection report of the Study Team of the Office of 
the Co~missioner for Scheduled Castes and Scheduled Tribes 
and the remedial measures adopted to avoid recurring of the dis-
crepancies pointed out in the report of the Study Team. 

Reply of Government 
Suitable action had been taken and communicated to the Com-

missioner for Scheduled CasteslScheduled Tribes on the report of 
the Study Team which visited D.G.E. & T. in July, 1976 vide letter 
No. DGET-78 (3) 176-Adm. II dated 19-6-1968. 

[Ministry of Labour O.M. No. DGET,-1l6(5)/77-Adm.I1/PU Dt 
12-9-1978] 

\ Rec~endatbn Sl No. 18, (Para No. 8.14) 
The Committee note that the Working Group on National 

Employ.ment Service at its seventeenth meeting held at Nainital in 
October, 1976 had observed that recruitment through Employment 
Exchanges was stilI not being made in the States of Bihar, Haryana, 
Jammu & Kashmir, Karnataka, Kerala, Meghalaya, Punjab and 
West Bengal and had desired that the Central Minister of Labour 
might address to the Chief Ministers of the above States so that 
the machinery of Employment Exchanges in these States might be 
utilised for IDling up vacancies under the State Government.. The 



Committee would like to be apprised of the outcome of eftorts 
made by the Ministry of Labour: (Directorate GeD.eral of Employ-
lJ1ent and Training) in this regard. 

Reply of Government 

All ~ result of the e1torts made from time to time most of the 
State Governments have fallen in line with the policy of the Cent-
ral Government in the matter of recruitment of their staff through 
the Employment Exchanges except in the case of Assam, Rajasthan, 
Gujarat, Meghalaya, Jammu & Kashmir, Maharashtra, Karnataka 
and Nagaland who ar. being persuaded to utilise the employment 
exchanges in the matter of recruitment of their staff. The Govern-
l?ent of India have also set up a high level Committee under the 
Chairmanship of Shri p. C. "Mathew, I.C.S. retired, to study the 
various" aspects of employment service with a view to making it 
more responsive to the changing circumstances" and needs and 
making recommendations thereon. Further action will be taken 
after the recommendations are received. 

[MiniStry of Labour O.M. No. DGET-1l6(5)\77-Adm.II\PU dated 
12-9-1!n81 

Comments of the Committee 

The Committee would like the Ministry of a Labour to persuade 
the remaining State GovellDlDenfs to fall in line with the poliey of 
the Central Government in the matter of recruitment of their stIdI 
through the Employment Exchanges. 

Recommendation (Sl. No. 19, Para No. 8.15) 

Tlu! Committee note that the evaluation of Employment Exch· 
anges is conducted jointly by the Officers of the Directorate 
General of Employment "and Training and the State Government 
concerned with a view to ensure whether agreed pollcies and 
procedures are observed, uniform national standards are maintained 
and programmes are followed. The Committee further note that 
the recommendations made by the joint evaluation team are always 
agreed once and sent by the Directorate General of Employment 
and Training to the State GovemmentlState Director of Employ-
ment for compliance. The Committee are distressed. tQ note that 
during the :reriod from December~ 1974 to August 1976. evaluation 
of only 52 Employment Exchanges in 19 States!Union Territories 
have been done while the Directorate General of Employment and 
Training as expected to evaluate the working of Employment ser-
vice in each State at least once a year. as laid down in para 17.10 
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~ the National Employment Service Manual. The CQmmittee ex-
.}M!ICt the Ministry of Labour to ensure that evaluation of working 
of the Employment Servrce in the dtfferent States is undertaken 
by the Directorate General of Employment and Training once in a 
year and the evaluation reports sent to the State Governmentl 
State Director of Employment concerned for compliance, as laid 
down in the said manual. The Committee also stress that a close 
watch should be kept by the Directorate General of Employment 
.and Training on the State Governments to see that the recommen-
-dati'ons!suggestions contained in the evaluation reports are imple-
mented by 1lhem in letter and spirit. 

Reply of Government 

The Cell responsible for the evaluation of employment exchanges 
is presently manned by an officer of the rank of Joint Director of 
Employment Exchanges. Since December, 1974 to May-June, 1978 
.general evaluation has been conducted in respect of 99 employment 
exchanges by the D.G.E.&T. Efforts will be made to undertake the 
evaluation of as many exchanges as possible in future. The copies 
of evaluation reports are sent to the State Governments for com-
pliance and necessary follow-up action. 

Compliance reports are being obtained with a view to ensuring 
that the suggestions made at the time of evaluation are implemented. 
A review of the action taken on the various suggestions/recommenda-
-tions is also made invar:ably at the time of next evaluation. 

[Ministry of Labour O. M. No. DGET-116(5) 177-Adm. U/PU 
dated 12-9-1978] 

Recommendation (S1. No. 20, Para No. 8.16) 

The Committee regret to note that even though instructions to 
'co-opt a representative of the recognised Scheduled Caste aricI Sche-
duled Tribe organisations on ell the Advisory Committees attached 
to the Employment Exchanges were issued by the Committee of 
Lkbour (Directorate General of Employment and Training) to all 
State Governmentsl Union Territory Administrations as far back 
as 1973, some of the State Governments have not yet nominated 
representatives of Scheduled Caste and Scheduled Tribe organisations 
on these Committees. The Committee urge that the Ministry of 
Labour should ensure that the representatives of the Scheduled 
'Caste and Scheduled Tribe organisations are nominated by all the 
State Governments/Union Territories on the Advisory Committees 
without any further loss of tUne so that the interests of Scheduled 
Cate and Scheduled Tribe jOb-seekers are safe-guarded. 
e&6L.S'.-3. 
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Reply of Government 

The need for co-opting a representative of Sdheduled CastelSche-
duled Tribe communities on the District Committee on Employment 
was emphasised to all the State Directors of Employment with a 
view to ensuring that more and more of the Scheduled Caste and-
Scheduled Tribe job seekers get placed in suitable employment 
through the Employment Exchange machinery. The matter WaS' 
discussed at the 15th Meeting of the Working Group of National 
Employment Service who endorsed the proposal. In pursuance of' 
this recommendation, the State Directors were again requested to-
c()-()pt one representiltive each of the recognised Scheduled Caste( 
Scheduled Tribe Associations Functioning in the District/State 
Committee on Employment for promoting. their employmei..1.f-
Six States--Union TerritOry of Chandigarh, U. T. of Goa, 
Daman and Diu, Madhya Pradesh, Punjab, Tripura aDd Kerala have-
already co-opted representatives of the Sdheduled Castel Scheduled 
Tribe Associations on various committees on Employment. The-
State/Union Territories of Andhra Pradesh, Bihar, Delhi, Harya~ 
Himachal Pradesh. Jammu & Kashmir, Manipur, Orissa, Rajasthan-
and Karnataka have accepted the suggestion and are taking neces-
sary action for co-opting the Scheduled Castel Scheduled Tribe re-
presentatives. Interim replies in this regard have been received 
from the States/Union Territories of Assam, Maharashtra, Pondi-· 
cherry. Tamilnadu, and West Bengal who have been reminded for 
ascertaining the latest position. Some State/Union Territories like· 
Andaman and Nicobar Island, Meghalaya, Mizoram, Nagaland,. 
Lakshdweep. Uttar Pradesh and Gujarat who have not yet respond-
ed to our communications are also being reminded. 

[Ministry of Labour O. M. No. DGET-116(5)/77-Adm. Il/pU 
dated 12-9-1978) 

Comments of the Committee 

The Committee would like the Government to persuade the nt-. 
Inaining State Governments/Union Territory Administrations to eo-
opt a representative of Scheduled Castes and Scheduled Tribes on the-
District Committee on Employment. 

Recommendation (SI. No. 21, para No. 8.17) 

The Committee note that the Minister of Labour had suggeste4" 
to tht' Chief Ministers/Administrators of all states/Union Territor:eB-
in August, 1975 to set up Special Committees under the Chairman-
ship of District Collectors in each district to keep a watch on the 
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working of Employment Exchanges and Industrial Training Insti-
tutes and to take immediate actiOn in case of complaints of corrup-
tions, malpractices, favouritism, etc. The Committee are unhappy 
to learn that some of the StateslUnion Territories have not yet res-
ponded to the suggestion made by the Minister of Labour. They sug-
eest that the Ministry of Labour should ensure that these Commit-
tees are set up by all the StateslUnionTerritories without any fur-
ther loss of time, as these Committees would play a major role in 
'removing mis-givings and minimising complaints from the public. 
The representatives of the Scheduled Castes and Scheduled Tribes 
mould also be nominated on these Committees, if they do not already 
find a place on these committees. 

, Reply of Goverllment 

The Special Committees under the Chairmanship of District Col· 
lector in each district to keep a watch on the working of Employment 
Exchanges and' Industrial Training Institute with a view to take 
immediate action in case of complaints of corruption, malpractices, 
favouritisms etc. have been sei up and started functioning in the 
States of Andhra Pradesh, Andaman & Nicobar Islands. Assam Bihar 
ChandigaI'h, Haryana, Himachal Pradesh, MeghaIaya, Orissa, Pondi, 
eherry, Punjab, Rajasthan, Tamilnadu and West Bengal. In pursu-
ance of the recommendations of the Committee on the Welfare ot 
Scheduled Castes and Scheduled Tribes, the concerned Labour See--
re~es of State Governments have been requested that the represen-
tatives of the Scheduled Caste and Scheduled Tribe should also be 
nominated on these Committees. The States of Kerala, Meghalaya, 
Haryana and Union Territories of Pondicherry, ChandigaI'h and 
Andaman & Nicobar Islands have informed that the representatives 
of Scheduled Castes and Scheduled Tribes have already been included 
in the said Committees. Similar replies from other States/Union Ter-
ritories are still awaited, who are being constantly reminded. 

The Labour Secretaries of Gujarat, Manipur, Mizoram, Delhi, 
Uttar Ptadesh, Nagaland, Maharashtra, Jammu & Kashmir have been 
requested to intimate the steps taken or proposed to be taken in 
the matter of setting up of such Committees and including a re-
presentative of Scheduled Castes and Scheduled Tribes on such 
Committees in the light of the recoinmendatiO'llS of the Committee. 

[Ministry of Labour O. M. No. DGET-116(5) /77-Adm. iI/PU 
da.ted 12-9-1978J 
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Comments of the Committee 

The CommiUee would l~ the Government to persuade the re-
maining State Government Union Territory Administrations to set 
up Special Committees under the Chairmanship of District Collector 
in each' District to keep a watch on the working of Employment Ex-
changes and Industrial Training Institutes with a view to take im-
mediate action in the case of complaints of cOrruptiOB, maIpraetiee8, 
favouritism etc. 

BecollllDeD.dation (SI. No. 23, para No. 8.32) 

The Direetorate General of Employment and Training should alao 
ask the State Directorates of Employment to submit their consolidated 
reports annually relating to the visits paid by the Employment Offi-
cers and also their contacts with the employers and the results 
achieved. which should be critically examined and analysed so that 
prompt and effective measures are taken to remove the deficiencies 
noticed. 

Repl,. of Government 

The information regarding such visits in States/Union Territories, 
supplies by the State Directors of Employment, is being received in 
the Directorate General of Emloyment and Training and forwarded 
to the Commissioner for Scheduled Castes and Scheduled Tribes who 
includes it in his Annual Report. 

The State Directors have further been requested vide D.O. No. 
DGET-30(8}i78-EE. I dated 15-a-1978 to ensure that a consolidated. 
statement relating to their State/Union Territory in a prescribed 
proforma in respect {If the visits made with details of visits, viz. 
the places visited. number of candidates contacted/registered by the 
Employment Officers etc. is forwarded to this Ministry timely so 
that the information could also be made available to the Cmnmis-
Bioner for Scheduled. CastesiScheduled Tribes who has to include 
it in this report which is to be submitted within a prescribed date. 

[Ministry of Labour O. M. No. DGET-116(5}/77-Adm. II/PU 
dated 12-9-1978] 

Comments of the Committee 

The Committee desire that Ithe D.G.E.&T. should not only forward 
the consolidated statements relating to the visits paid by various 
Employment Offi.cers to the Commissioner for Scheduled CastM and 
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Scheduled Tribes, but they should also critically examine these 
statements and take prompt steps to remove the deficiencies, if any. 
noticed therein. 

Recommendation CSt. No. 25, para No. 8.34) 

The Committee note that the Directorate General of Employment 
and Training have all'eady issued instructions for setting up special 
Cells at the State Directorates of Employment to render effective 
assistance to Scheduled Castes and Scheduled Tribes· with a view to 
promote their employability and necessary guidelines have already 
been provided by them to the State Directol'ates. The Committee 
would urge the Ministry of Labour (Directorate General of Employ-
ment and Training) to ensure that such Cells are set up in all the 
State Directorates as early as possible and they work with a sense 
of dedication and devottop to the assigned duty. The activities of 
these Cells should be high-lighted in the Annual Reports of the 
respective State Directorate of Employment. 

Reply of Government 

The Commissioner for Scheduled Castes and Scheduled Tribes in 
his Report for the years 1971-72 and 1972-73 recommended fol' the 
creation of Special Cell for the Scheduled Castes and Scheduled 
Tribes so as to promote the placement of these categories. This re-
commendation of the Commissioner for Scheduled Castes and Sche-
duled Tr'ibes was forwarded by the Directorate General of Employ-
ment and Training to all the State Governments and they were re-
quested for initiating necessary action for the creation of Special Cell 
at the State Directorate of Employment. As a result of constant 
follow up on the suggestion, the ten States/Union Territories of 
Andhra Pradesh, Delhi, Orissa, West Bengal, Kerala. Tripura, Megha-
laya, Karnataka, Punjab and·Maharashtra have already set up Special 
Cells for Scheduled Castes and Scheduled Tr'ibes. In so far as the 
nine States/Union Territories of Tamilnadu, Haryana, Bihar, Pondi-
cherry, Lakshdweep, Chandigarh (U.T.), Andaman & Nicobar Islands, 
Goa, Daman & Diu and Madhya Pradesh are concerned, the respec-
tive Governments have either not found such Special Cell as neces-
sary or have not been able to set up such cell for lack of financial 
resources etc. These States have been requested to review the posi. 
tion. In the case of six States/Union Territories of Rajasthan, Hima-
chal Pradesh, Assam, Gujarat, Uttar Pradesh and Jammu & Kashmir, 
the suggestion of setting up a Special Cell is still under the consi-
deration of the respective Governments who are being !l'eminded 
constantly. Only the thl'ee States/Union Territory of Manipur. 
Nagaland and Mizoram have not replied to our communication IJO 
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far. These States/Union Territ6ry are also being constantly remind-
ed to inform about the latest position in this regatd. 

[Ministry of Labour O. M. No. DGET-116(5)/77-Adm. II/PU 
. dated 12-9-1978] 

Comments of the Committee 

The Committee would like the Government to persuade the :re-
maining State Govel'Jlment/Union Territory Administrations to create 
special Cells for Scheduled Castes and Scheduled Tribes SO as to 
promote their employability. 

Co. 
Recommendation (SI. No. 26, Para No. 8.45) 

The Committee noted from the infoI'mation furnished by the 
Directorate General of Employment and training that there are a 
large number of educated Scheduled Caste and Scheduled Tribe job-
seekers on the Live Register of Employment Exchanges. The ex~ 
perience of the Committee, on the other hand, has been that the 
employing agencies generally complain about the non-availability of 
Scheduled Caste and Scheduled Tribe candidates to fill the reserved 
vacancies. The Committee cannot help concluding that the Employ. 
ment Exchanges do not make serious efforts to see that Scheduled 
Caste and Scheduled Tribe registrants are provided with suitable 
employment after they have been registered with the Employment 
Exchanges. The Committee would stress the Ministry of Labour 
(Directorate General of Employment and Training) to ensure that 
the educated Scheduled Caste and. Scheduled Tribe registrants are 
provided with suitable jobs in view of their good demand in the em· 
ployment market. In case any sort of deficiency is found in them, 
adequate steps like training/coaching/tutorial facilities should be 
initiated by the Employment Exchanges to make them suitable for 
employment. 

Reply of Government 

The recommendation made by the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes has been brought to the 
notice of all the State Directors of Employment including Union Ter· 
ritories under whom the Employment Exchanges are functiOning so 
as to ensure that adequate steps are taken by the Employment Ex~ 
changes to equip Scheduled Caste/Scheduled Tribe candidates, where-
ver found necessary through coaching and training with a view 
to improving their employability and to achieving the objective of 
promoting employment opportunities for these categories. It would 
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lie observed from the statistics contained in the following table r~ 
.eanDng the percentage of placement to registration that the percen-
1age in respect of Scheduled Caste and Scheduled Tribe candidates 
is better as compared to the general candidates. However, the mat-
ter is under consideration of the Ministry of Home Affairs . 

.Number of registrations and placements effected by the Employment 
Exchanges in respect of Educated Job-seekers. 

---
(In thoUlaDds) 

All job seekers Scheduled Castes Scheduled Tribes 

Reii- Place- Per- Regi- Place Percent- Regis- Place- Percent-
stra- menU centage stra- menU ~cf strations ments age of 
tions of tions p ce- place-

place- men&s ments 
menU to to 

to re- regia- registra 
gistra- trations tions 
tions 

-----
2 3 4 5 6 7 8 9 10 

1975 261 9"5 161"2 6"2 209"2 17"3 8"3 40 "7 4"9 12" I 

1975 267°'7 185"6 6"9 232'9 26· I II' 2 47. 8 6'5 13"6 

1977 1093"2 82'9 7'6 88· I II' 2 12'7 20'7 3'3 16" I 
Qune) 

[:\(inistry of Labour 0" M. No" DGET-1I6(5)/77-Adm. II/P·U, dated 12-9-19781. 

Comments of the Committee 

The Committee see no justification in giving statistics to compare 
&.at the percentages in placement or Scheduled Castes/Tribes is better 
6an. that of the general candidates. The Committee desire that 
moe and more Scheduled Castel Scheduled. Tribe registrants should 
lie given coaching and training with a view to improve their employ-
aWlity. The Committee would also like to know the final decision 
'taken by the Ministry of Home Affairs in this regard. 

Recommendation (SI. No. 27, para No. 8.46) 

'The Committee are unhappy to note that despite the fact that as 
alleged most of the Scheduled Castes and Scheduled Tribes do not 
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get themselves registered, the number of Scheduled Caste and Sche-
duled Tribe job-seekers on the Live Register of the Employment Ex-
changes is increasing year after year. On the other hand, the place-
ment of Scheduled Caste and Scheduled Tribe applicants has been 
11.2 per cent and 8.67 per ceI;lt in 1973, 10.08 per cent and 11.02 per 
cent in 1974 and 9.45 per cent and 13.68 per cent in 1975 of the total 
number of registrations made during these years. The Committee-
feel that the situation is not going to improve unless effective mea-
sures are 'taken and concerted efforts made to implement those mea-
sures. The Committee suggest that the Directorate General of :Em-
ployment and Training should review the situation in this regard at 

. regular intervals, formulate schemes/programmes to p~omote the 
employability of Scheduled Castes and Scheduled Tribes and launch, 
these on a war footing, and the placement of Scheduled Caste and 
Scheduled Tribe job-seekers is enhanced considerably. 

Reply of Government 

The position with regard to the job-seekers (all categories) in 
relation to the registrations (all categories) during the year 1973 to 
1976 was 8.4 per cent, 7.7 per cent, 7.4 per cent and 8.8 per cent res-
pectively. While the percentage of placements to registra,tions in 
respect of Scheduled Caste and Scheduled Tribe job-seekers were 
low, as stated by the Committee, those percentages compare favoura-
bly with the corresponding percentage of all categories of job-seekers. 
With a view to further enhancing the employability of Scheduled' 
Caste and Scheduled Tribe job-seekers, a pilot scheme for training 
in clerical jobs and now in stenography has also been running since-
1973. The Ministry of Home Affairs have also been requested to-
extend this scheme to other areas in the country. 

[Ministry of Labour O.M. No. DGET-116 (5)/77-Adm. II/PU. 
dated 12-9-1978] 

Comments of the Committee 

The Committee would like to know the view of the Ministry of 
Home Affairs with regard to extension of pUot scheme for trainiD& 
of Scheduled Castes and Scheduled Tribes in clerical and stenography 
jobs to other areas in the country. 

Recommendation (SL No. 29, Para No. 8.48) 

The Committee are unhappy to find from the information about 
the registrants classified by the period of duration on the Live Re~ 
ter of Employment Exchanges for the period ending 30th June, 19'15 
that about 18fi thousand job-seekers belonging to Scheduled Castes 



35 

and Scheduled Tribes are an the Live Register of Employment, 
Exchanges for three years and more. The Committee would like the 
Government to investigate the reasons for such a large number of 
Scheduled Caste and Scheduled Tribe candidates not finding any 
job through. the Employment Exchanges even after having been on. 
the Live Register for more than three years and take necessary 
remedial measures in this regard. 

Reply of Government 

The reasons for such a large number of Scheduled Caste and, 
Schedule Tribe job-seekers not finding any 'jobs through employ-
ment exchanges even after having been on the Live Register for' 
more than three years could be the limited employment opportunities. 
in the labour market. In order to have a deeper probe into the rea-
sons for a large number of Scheduled Caste and Scheduled Tribe 
candidates not finding any job through Employment Exchanges even 
after being on the Live Register for more than three years, a survey 
on hardcore of the job-seekers registered with the Employment. 
Exchanges has 1;>een initiated. Necessary measures to deploy the 
maximum number of Scheduled Caste and Scheduled Tribe regis-' 
trarits through Employment Exchanges will be taken after the results 
of such a survey are known. 

[Ministry of Labour O.M. No. OOET-1l6 (5),/77-Adm. II/PU, 
dated 12th September, 1978] .. 

Comments of the Committee 

The Committee would like to be apprised of the results of the 
survey on the hardcore of the job-seekers registered with the Em-
ployment Exchanges initiated by the D.G.E.&T. 

Recommendation (SL No. 30, Para No. 8.49) 

The Committee note that at the Seminar on promoting the place-
ment of weaker sections including Scheduled Castes and Scheduled 
Tribes held unde!" the Chairmanship of Director General of Employ-
ment and Training in February, 1974, it was recommended inter-alia 
that in order to enhance the employability of Scheduled Caste and 
Scheduled Tribe applicants who enter the labour marKet, more atten-
tion should be paid to their coaching while still in school. The-
)finistry of Education and Social Welfare to whom this recommen-
dation was referred has stated in their action taken reply that " .... 
If the intention is tha~ the weaker students belonging to SchedulecS 
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Castes and Scheduled Tribes should be helped to pass examinationa 
.through extra coaching, such arrangements already exist in many 
States." The Committee feel that the recomIIiendation should not: 
have been brushed aside so lightly by the Ministry of Education and 
Social Welfare as the students belonging to Scheduled Castes and 

:SCheduled Tribes deserve special attention due to their poor econo-
mic conditions and social environments. The Committee would sug-
gest that a survey should be conducted to find out whether adequate 
arrangements for extra-coaching for weak Scheduled Caste and 

'Scheduled Tribes deseve special attention due to their poor edono-
pass their school examinations with good marks and compete well 
for jobs in the labosr market after completing their studies. 

Reply of Government 

In the light of the recommendation made by the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes, the Ministry 
·of Education have been requested to take suitable action under inti-
mation to this Ministry. The Committee will be apprised of the 
action taken by the Ministry of Education in this regard. 

[Ministry of Labour O.M. No. DGET-116(5):J77~:lm. II/PU, 
dated 12th September, 1978]. 

In this connection the Ministry of Education and Social Welfare 
'(Department of EQucation) have stated vide their O.M. No. 16-2-78 
·Sch.3, dated the 25th November, 1978 that information from the 
fQllowing StateslUnion Territories is ~ll awaited:- \ 

1. Assam 
2. Bihar 
3. Jammu and Kashmir 
4. Meghalaya. 
5. Orissa 
6. Rajasthan 
7. Tamil Nadu 
8. Uttar Pradesh 
9. Madhya Pradesh. 

The position in respect of remaining stateslUnion Territories is 
-at Annexure I. 
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Comments of the Committee 

The Committee would like the Ministry of LabourlEducation to 
o.ensure that all the State GovernmentslUnion Territory Administra-
tions make necessary arrangements to provide extra eoacldng for 
weak Scheduled Caste and Scheduled Tribe students to improve the 
.ehances of their employability after their studies. 

Recommendation (SL No. 32, Para No. 8.51) 
The Committee note that the Director General of Employment 

and training and the State Directors of Employment held a meeting 
with the representatives of All India Organisation of Employers in 
Octobet, 1976 and it was resolved that the employers in the private 
sector should utilise the Employment Service in increasing measure 
.so as to bridge the present gap of about 30 per cent which exists in 
the number of vacancies filled through the Employment Exchanges 
by the Public and Private Sectors. The Committee also understand 
that the employers in Private Sector in Maharashtra had been per-
-suaded to fill about 80 per cent of their vacancies (except in the 
Managerial cadre) through the Employment Exchanges and there 
had been no difficulty in meeting their requirements. The Commit-
tee feel that employers in the private sector should be persuaded 
to increasingly use the Employment Service for filling all their 
vacancies through the Employment Exchanges in the States so that 
more employment opportunities are available to the local people 
and also to the Scheduled Castes and Scheduled Tribes of the area. 
The training facilities available with the employerslemployers' orga-
nisation may also be utilised by the Employment Officers in training 
shortage category of applicants so that the persons trained by thesl! 
organisations could be absorbed by them in due course. 

Reply of Government 
The matter regarding greater utilisation of the Employment Ex-

changes by private sector employers for filling up their vacancies was . 
discussed with the representatives of the All India Manufactures 
Organisation who agreed to utilise the Employment Service for their 
recruitment. The Employment Officers have accordingly been re-
quested to ensure that names of the right type of personnel are fur-
nisht!d to them. It has also been suggested that suitable steps need 
'to be taken to help greater utilisation of Employment Service by 
private employers. Further instructions are being issued to the Em-
-ployment Officers that before submission of ]lames of candidates par-
ticularly to the private employers, they should be provided necessary 
vocational guidance so that only right type of persons are referred 
10 them. 
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The matter is also receiving attention of Mathew Complittee which. 

has been set up recently to go into the details of the functioning of 
the Employment Exchanges and to suggest suitable measures to in-
crease, inter~lia. placement of registrants in Employment Exchan-
ges both in the Government and also in the private sector so as to 
secure maximum and effective utilisation of Employment Services, 
by employers. As soon as the recommendations of the Mathew 
Committee are knOW'll and ajcepted by the Government, suitable 
action will be taken. 

[Ministry of Labour O.M. No. DGET-116(5)/77..Adm. II/PU, 
dated 12th September, 1978] . ... 

Recommendation (SL No. 34, Para No. 8.69) 

The Committee note that Coaching-cum-Guidance Centres are at, 
present working at Delhi, Jabalpur, Kanpur and Madras since 1970 
to provide pre-employment orientation and confidence building, 
training to Scheduled Caste and Scheduled Tribe applicants for im· 
proving their employability and six more such centres one each at 
Calcutta, Hyderabad, Jaipur, Ranchi, Surat and Ti'ivandrum are going 
to be set up shortly. The Committee also note that the Working 
Group of the National Employment Seivice at their meet-
ing held in Nainital in October, 1976 have recom-
mended that at least one Coaching-cum-Guidance Cen-
tre should be set up in all States with a view to provid-
ing confidence-building training to Scheduled Caste and Scheduled 
Tribe applicants. . The Committee hope that the Director General of 
Employment and Training had already asked the State Employment 
Directors to forward their proposals with full facts and figures re-
garding Scheduled Caste and Scheduled Tribe applicants in their 
States for taking up the matter with the Ministry of Home Affairs. 
The Committee would like to be apprised of the decision taken in the 
matter. 

Reply of Govemment 

All the State Directors were requested to ~d their proposals for 
setting up the Coaching-cum-Guidance Centres for Scheduled Castesl 
Scheduled Tribes in their StateslUnion Territories. The Govern-
ment of Tripura, Assam, Punjab and Meghalaya have forwarded their 
proposals for opening a Coaching-cum-Guidance Centre in their Sta-
te, which have been forwarded to the Ministry of Home Affairs for 
further suitable action. The Government of Nagaland and Maha-
rashtra have stated that the proposals will be sent to this Minis-
try in due course of time. The Union Territoryof Dadrfl & Nagar 
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Haveli and Lakshadweep have stated that there is no need of setting 
up a Coaching-cum-Guidance Centre. The Government of Orissa 
have stated that they have already set up two Schemes to provide 
Coaching facilities to Scheduled Castes and Scheduled Tribe appli-
<cants. 

[Ministry of Labour O.M. No. DGET-116(5)177-Adm. IIIP.U. 
dated 12.9.1978] 

Comments of the Committee 

The Committee would like the Government to ensure that at 
least one Coaching-cum-Guidance Centre is set up for Scheduled 
'Castes and Scheduled Tribes in each States. 

Recommendation (SI. No. 35, Para No. 8.70). 

The Committee are happy to note that the Directorate Gene-
ral of Employment and Training has launched a pilot scheme which 
envisages preparing Scheduled Castes and Scheduled Tribes for 
various competetive Examinations/selection tests for re~tment to 
clerical vacancies in the Union Territory of Delhi and in Ghaziabad 
(U.P.). The Committee consider it a step in the right direction to 
improve the representation of Scheduled Castes and Scheduled 

. Tribes in Services. The Committee suggest that the scheme should 
be allowed to continue so that there is no shortage of suitable can-
didates from these communities to fill the posts in lower cadres. The 
Scheme should also be extended to more areas where there is con-
centration of Scheduled Castes and Scheduled Tribes. 

Reply of Government 

\ 

The Scheme for coaching of Scheduled Caste and Scheduled Tribe 
applicants has been running regularly since 1973. During the .4th 
phase of the scheme which commenced with effect from 2nd 
January, 1978, in 11 educational institutions, coaching is being 
imparted to 180 applicants in Stenography and 32.0 in clerical grade 
examinations. The period of training for the Stenography and 
clerical grade course is of 11 and 9 months respectively, during which 
trainees are paid stipend at the rate of Rs. 75j- month in addition 
to free books and stationery. 
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The MiDistry of Home Affairs have been approached to consider 

the extension of the scheme to other parts of the country. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. I1/P.U., 
dated 12-9-1978]. 

Comments of the Committee 

The Committee would like to be informed of the reaction of the 
Ministry of Home l\Jfairs with regard to the proposal to extend pilot 
scheme to other parts of the country. 

Recommendation (Sl. No. 38, Para No. 9.16) 

The Committee are distressed to find that there was not a sing~e 
trade apprentice belonging to Scheduled Castes and Schedu.ed 
Tribes among 69,236 apprentices undergoing training on the 30th 
June, 1975, i.e. prior to issue of orders regarding reservation of seate. 
for Scheduled Castes and Scheduled Tribes under the Apprentice-
ship Training Scheme. It was only after the reservation for Sche-
duled Castes and Scheduled Tribes was made statutory in May / 
August, 1975, efforts were made by the Ministry of Labour to engage-
apprentices belonging to Scheduled Castes and Scheduled Tribes ac-
cording to the ratio prescribed in the rules framed under the A~ 
prentices Act, 1961. The Committee desire that the Ministry at' 
Labour should continue their efforts so that more and more Schedul-
ed Castes and Scheduled Tribes could be given apprenticeship train-
ing so as to make them available in adequate number to fill th~ 
\l'acancies reserved for ~em in various employment agencies. 

Reply of Government 

Prior to May 1975, statutory provision for reservation of training 
places for Scheduled Castes and Scheduled' Tribes was not available 
under the Apprenticeship Act and Rules. As such, statistical returns 
collected from the various State Governments and estabiishments 
did not indicate the number of Scheduled Caste and Scheduled Tribe 
apprentices separately. After the introduction of statutory reserva-
tion for Scheduled Castes and Scheduled Tpbes the position of 
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Scheduled Caste and Scheduled Tribe apprentices undergoing train-
ing may be seen fro~ the table given below:-

Total Scheduled Scheduled 
number of Caste Tribe 
apprentices. apprentices apprentices 

SI. Aa on 
No. 

I. September, 1975 85,314 7,657 2,202 
(9. 00%) (2·6%) 

2. September 19-,6 1>41,596 13,059 
(9'40%) 

3>409 
(11·4%) 

1,58,394 17,072 4,263 
(10'8%) (2·6%) 

3. September, i977 

As on 31-:>-1978, 16,041 Scheduled Castes and 3,614 Scheduled' 
Tribes apprentices were undergoing training out of total number of 
1,47,169 apprentices giving a percentage of approximately 11.9 and 
2.5 respectively. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. I1/P.U. 
dated 12-9-1978]. 

Comments of the Committee 

The CollUllittee would like to know the reasons for not fulfilling 
the quota reserved for Sc~eduled Castes and Scheduled Tribes in 
apprenticeship training and the steps taken or 'proposed to be taken 
in this regard. 

Reeommendation (SI. No. 42, Para No. 10.15) 

The Committee have been informed that seats are reserved for 
Scheduled Castes and Scheduled Tribes in the Training Institutes 
according to their ratio in the population of the State where the· 
Institute is located. The Committee find from the information fur-· 
Dished by the Directorate General of Employment and Training that 
the number of Scheduled Castes and Scheduled Tribes admitted 
during the years 1973-74 to 1975-76 in all the Training Institutes is 
much below the quota prescribed for them. The Committee cannot, 
therefore, help concluding that serious efforts have not been made· 
to ensure that all the reserved seats are filled by the Scheduled Caste· 
and Scheduled Tribe candidates. The Committee would like the 
Directorate General of Employment and Training to see that all the 
seats reserved for Scheduled Caste and Scheduled Tribe candidates, 
lire filled by them so that there is no shortage of trained Scheduled 
Caste and Scheduled Tribe candidates to fill the posts of Instructors. 
etc. 



Reply of Government 

Apart from the nomination for Instructors .courses made by the 
:State Governments, it may be stated that admission to Central 
Training Institutes for Instructors and Model Training Institutes are 
made on the basis of open advertisement through the medium of 
Press. This ensures wide publicity. The enquiries made from the 
C.T.Is reveal that all the eligible Scheduled Caste and &heduled 
Tribe candidates applying for admission are being admitted. The 
observations of the Committee have been bi'ought to the notice of 
the Heads of Institutes for strict compliance. Additionally, instruc-

-tions have also been issued to the Head~ of Institutes to request the 
organisations for the welfare of Scheduled Castes and Scheduled 
Tribes to sponsor candidates in case the required quota is not filled 
through the medium of open advertisement. 

In the case of the Advanced Training Institutes admission is 
meant for sponsored candidates from the Industry as these Institutes 
have been established with the primary object of catering to the 
training needs of highly skilled and supervisory cadres in the In-
dustry. 

[MiniStry of Labour O.M. No. DGET-116(5)/77-Adm. II/P.U. 
dated 12-9-1978]. 

Comments of the Committee 

The Committee may be informed of the increase in the number of 
Scheduled Caste/Tribe Instructor trainees as a result of the instroe-. 
tions issued by the Ministry of Labour to the Heads of Institutes in 

. this regard. 

Recommendation (Sl. No. 44, Para No. 10.~7) 

The Committee are surprised to learn that the decision taken by 
the Ministry of Labour (Directorate General of Employment and 
Training) in 1970 to enhance the rate of stipend from Rs. 25/- to 
Rs. 40/- per month per trainee has not been implemented by all the 
State Governments. The Committee fail to understand how the 
State Governments expect the Scheduled Caste and Scheduled Tribe 
trainees to continue their training which varies from one to three 
years with such a meagre stipend when the cost of living has gone 
so high during these years. The Committee, therefore, desire that 
the Ministry of Labour should persuade 'all the State Governments/ 
Union Territory Administrations to enhance the rate of stipend of 
the trainees in commensurate with the prevailing cost of living. 
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J8.epty of Government 

1:'he "State Governments of Assam, Bihar, Gajarat, Haryana, 
,Jammu & Kashmir,Karnataka, Meghalaya, Nagaland, Orissa, Raj-
asthan, Tripura, Uttar Pradesh, Sikkim, Arunachal Pradesh and 
.Mizo.ram have already implemen.ted the recommendations of the 
N.C.T.V.T. in re~pect of enhancement of rate of stipend from Rs. 2~/
~o Rs. 401- p.m. and also the percentage of recipients from 33~113 per 
cent to 50 per cent. 

In addition to the above, the following benefits are being offered 
·,to Scheduled CastelScheuded Tribe trainees by some of the State 
Governments. 

(i) The Government of Madhya Pradesh have set up a sepa-
rate Department headed by a Director of the Welfare of 
SC/ST. This Department has started four Industrial 
Training Institutes where only the trainees belonging to 
SCIST are admitted. In the other 25 Industrial Training 
'Institutes in the State, seats are also reserved for them. In 
general, stipend is paid to 50 per cen.t of the trainees 
whereas in tbe caSe of trainees belonging to SCIST sti-
·pend is paId to all the trainees a~itted in the 
I.TIs. A special stipend of Rs. 251~ p.m. is paid to the 
trainees of these communities. 

(il) In Karnataka, in addition to the payment of stipend, a 
Tool Kit worth Rs. 4001- is given to each SCIST trainee 
passing out of the ITI. Special advertisement regarding 
job opportunities for Scheduled Caste I Scheduled Tribe 
candidates is made. 

(iii) In Orissa, one special Industrial Training Institute is func-
~ioning for the ben.efit of SCIST candidates. A stipend of 
Rs. 501- p.m. instead of Rs. 401- p.m. is given. to the SCI 
ST trainees. 25 per cent seats are reserved for ST eandi-

\ dates for Apprenticeship Training. 

(iv) In Tamil Nadu, a lump-sum grant of Rs. 1201- p.m. in 
ITls in hills and Rs. 701- p.m. in the plains is ~ven in 
addition to the enhanced rate of stipend at Rs. 82.501- p.m. 
to each trainee belonging to ST. These trainees are ex-
empted from aptitude test and interview for admissiQIl to 
the ITIs. They are also exempted from the payment of 
caution Money deposit of RB. 501~ for admission and 
Rs. 101- for hostel admission and Re. 11- for application 
form. 

"66 L.S.-4 



Actual expenses upto Rs. 50/- are re-imbursed to each ST 
candidate who gets admission in the 1'111s. 

(v) In Gujarat, stipend at Rs. 401- p.m.·is given to all tribal 
trainees admitted in the !TIs. 

(vi) In Mizoram, all the seats at the ITI, Aizawl are meant for 
ST trainees. 

All the trainees belonging to ST group are awarded special 
Scholarship at Rs. looi- p.m. and Rs. 751- p.m. for Matri-
culate and non-Matriculate trades respectively plus 
Rs. 1501- per trainee per session as book grant. 

·(vii) In Tripbra, candidates belonging to ST Community are 
given incentive by way of award of stipend at Rs. 751- p.m. 
each. Facilities for accommodation for hostel are also 
provided to the ST trainees. 

[Ministry of Labour O.M. No. DGET-116(5) 177-Adm. HIPU 
dated 12-9-1978]. 

Comments of the Committee 

The Government should persuade the remaining StateslUnion 
Territory Administrations to enhance the rata of stipend of the 
Scheduled CastelTribe trainees from Rs. 251- to Rs. 401- p.m. and 
the percentage of recipients from 33-113 per cent to, 50 per cent. 



CHAPTER IV 

RECOMMENDATIONS OF RESERVATIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN AC-
CEPTED BY THE COMMITTEE AND WHICH REQUIRE 
REITERATION. 

Recommendation (SI. No.8, Para No. 4.25) 

The Committee also suggest that where Scheduled Caste or Sche-
duled Tribe candidates are not available to fill the vacancies reserved 
for them, these vacancies should be offered to the other reserved com-
munity candidates instead of filling them up by general candidates 
even in the 5I"st year of carry-forward of reserved vacancies. 

Reply of Government 

The existing orders contained in Department of Personnel & Ad-
ministrative Reforms O.M. No. 27125168-Estt. (SCT) dated 25-3-1970. 
provide that while vacancies reserved for Scheduled Castes and Sche-
duled Tribes will be available to the members of the respective com-
munity only, Scheduled Tribe candidates may also be considered for 
appointment against a vacancy reserved for Sheduled Castes where 
such a vacancy could not be filled by a Scheduled Caste candidate 
even in the third year to which the vacancy has been carried 
forward, and vice versa. This arrangement likewise applies also in 
the case of vacancies reserved for Scheduled Tribes and carried for-
ward for three years. The existing orders allowing exchange of re-
served vacancies only in the third year i.e. last year, of carry forward' 
when otherwise, the reservation is to lapse, were issued after detailed 
consideration of all aspects of the matter. The main consideration 
du~ to which an exchange has been allowed only in the last year of" 
carry forward and not in earlier years is that Scheduled Castes and 
Scheduled Tribes have been viewed as distinct groups for the purpose 
of reservation and if reservations are allowed to be exchanged bet-
ween Scheduled Castes and Scheduled Tribes every year without any 
future adjustment, it would indirectly mean a combined or overall 
quota of reservation for Scheduled Castes and Scheduled Tribes toge-
ther. Such an arrangement may also give rise to complaints that the 
vacancies reserved for one community are being made over to the. 
other at the cost of the 'former. It was therefore considered that 
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after carrying forward the reserved vacancies for subsequent years, 
if suitable candidates of the community for which vacancies are 
reserved are still not available, it would be unobjectionable to 
utilise these vacancies for the other community as otherwise the 
reservations would lapse. The period of 'carry forward' of reserved 
vacancies was also simultaneously increased from two to three subse-
quent recruitment years so that the chances of securing suitable 
candidates from the group for which reservations were made, im-
proved. 
Exchange of reserved vacancies between Scheduled Castes an~ 
Scheduled Tribes every year, even with the stipulation that it would 
be subject to future adjustment is also not considered desirable be-
cause while in the initial -years, the advantage of the exchange 
(with the adjustments to be made subsequently) may be felt by the 

less weak of the two groups (the Scheduled Castes), in the long 
run, the provision for adjustment might adversely affect their in-
terests as larger number of vacancies may have to be adjusted in 
favour of Scheduled Tribes. Thus, if in the first year only 21 per 
cent of the Scheduled Tribes are available against the reservation of 
"11 per cent and the balance of 5 per cent is utilised by Scheduled 
Castes over and above their quota of 15 per cent (or in other words, 
Scheduled Castes are appointed to 20 per cent quota), in the subse-
quent years, the reservations will have to be 15----5=10 per cent for 
Scheduled Castes and 71 per cent+5=121 per cent for Scheduled 
Tribes. Besides, a provision for exchange with future adjustments 
would also create complications in the maintenance of rosters etc. 
and would create administrative difficulties. 

This matter has also been considered by the High Power Commit-
tee set up under the Chairmanship of the Prime Minister to review 
the representation of the Scheduled Castes and Scheduled Tribes in 
the services, at its meeting held on 12-11-1976. The Committee felt 
that the existing orders allowing exchange of reserved vacancies for 
Scheduled Castes in favour of Scheduled Tribes and vice-versa only 
in the third year i.e. last year of carry forward, when the reserva-
tions will otherwise lapse, Safeguard the legitimate interests of 
both the groups, viz., Scheduled Castes and Scheduled Tribes and 
that on exchange of the reservations earlier than in the final year 
of carry forward, would affect adversely the weaker of the two 
groups viz., generally the Scheduled Tribes. The High Power Com-
mittee therefore did not consider it necessary to alter the existing 
arrangement in this regard. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. tI/PU, 
dated· 12-9 ... 1978] 
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Comments of the Committee 

Please see Chapter I, Para 1.2. 

Recommendation (SI. No.9, Para No. (,26), 

The Committee are distressed to note that the Directorate Gene-
ral of Employment and Training had made $ large number of ad: 
hoc appointments for long durations in direct recruitmentlpromo-
tional vacancies ignoring the claims of Scheduled Castes and Sche-

duled Tribes. The Committee recommend if the ad hoc appoint-
ments continue beyond the period of 45 days, due reservation for 
Scheduled Castes and Scheduled Tribes, should be provided in such. 
appointments also. 

Reply of Government 

Ad hoc appointments are made purely on account of' exigencies 
of the situation in emergent cases. For obvious reasons the duration 
of the ad hoc appointments cannot be accUllately foreseen. General-
ly these appointments are made for a very short dw:ation and the 
posts are filled up by persons readily available. Government haS' 
decided that steps should be taken to avoid ad hoc appointments as' 
far, as possible. 

Since the duration of the period of ad hoc appointments cannot 
alwa;ys be predicted and since the posts need to be filled up urgent-
ly due to exigenCies of the work, it would not be possible to main-
tain reservation in ad hoc appointments. The Government's anxiety 
is to do away with ad hoc appointments to the extent possible and 
fill up the posts by regular appointments wherein due representa-
tion is given to personnel belonging to the Scheduled Castes and the' 
Scheduled Tribes. 

[Ministry of Labour O.M. No. DGET-116 (5) 177-Adm. LI/PU. 
dated 12-9-1978} 

Comments of the Committee 

Please see Chapter I Para 1.3. 

RecommendatiOn (SI. No. 16, Para No. 7.5) 

The Committee note that a number of vacancies have been de-
reserved in the Directorate General of Employment and Training 
during the yeat$ 1973 and 1975. The Committee would like to urge 
that in view of the poor representation of Scheduled Castes and 
ScheduJ ed Tribes in the services of the Directorate General of 
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Employment and Training, the practice of deresel'vation of reserved 
vacancies should be abolished forthwith. 

Reply of Government 

Dereservation only means that during the particular year the 
appointing authorities can fill up the resel'ved vacancies by general 
community candidates. Mter such dereservation, the reservations 
do not lapse. The reservations are carried forward for adjustment 
10 subsequent three recruitment years, and efforts have to be con-
tinued to recruit Scheduled Castes/Scheduled TI'ibes candidates 
against the carried forward reservations. It is only when Scheduled 
Castes/Scheduled TIiPes candidates are not available during the 
initial year as well as in the subsequent three years of carry forward 
that the reservations lapse. In the last year of carry-forward, vacan-
cies reserved for Scheduled Tribes can be filled by Scheduled Castes 
and vice-versa if the candidates of the particular reserved community 
are not available. Thus dereservations do not imply that the reser-
vations are totally lost. 

Since sufficient number of Scheduled Castes/Scheduled Tribes 
/CandIdates are not always available even for certain posts in Groups 
·C' and 'D', particularly those requiring technical, special or profes-
~;jonal skill or qualific2tions, it would not be feasible to stoR. u.dereser-
vations" totally. Instructions already exist that Ministries/Depart-
ments should ensure that before a 'proposal is made to the Department 
cf Personnel & Administrative Reforms for dereservation, all the 
steps prescribed to secure Scheduled Castes/Scheduled Tribes can-
didates against reserved vacancies are invariably taken and fully 
foHowed by the appointing authority concerned and the claims of 
eligible candidates belonging to these communities are duly consi-
dered .and that deresel'vation is proposed only when such a course 
becomes inevitable due to non-availability of Scheduled Castes/ 
Scheduled Tribes candidates. In order to have a further check on 
cases of dereservations, further instructions were issued by the De-
partment of Personnel and Administrative Reforms vide their O.M. 
No. 16/27/74-Estt(SCT), dated 12-11-1975 that before a proposal for 
dereservation is sent to them, a Note should be recorded to the eff~t 
that the proposal was being made with the full knowledge and con-
CUlTence of the Liaison Officer concerned. 

After considering the recommendations made by the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes, the De-
partment of' Personnel & Administrative Reforms decided that it 
was not possible to stOp udereservations" totally as s1Jfficient numbe-r 
of Scheduled Castes and Scheduled Tribes candidates may not he 
always available for appointment against vacancies :r'eserved for them 
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even in certain Group 'C' and Group 'D' posts, filled by direct recTuit-
ment, promotion or confirmation. However, they stressed that it should 
be ensured that the instructions on the subject are stri~y followed 
and dereservation of reserved vacancies is proposed only when such 
a course becomes inevitable due to non-availability of Scheduled 
Castes/Scheduled Tribes candidates against reserved vacancies after 
taking all the prescribed steps and after' applying the relaxed stan-
dards in their favour. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. U/PU, 
dated 12-9-1978] 

Comments of the Committee 

Please see Chapter I. Para 1.4. 

Recommendation (SI. No. 47, Para No. 11.15) 

The Committee are distressed to note that no Cell has been set 
up in the Planning Commission to watch the implementation of 
various schemes/progI'ammes launched by them for the upliftment 
of Scheduled Castes and Scheduled Tribes. The Committee feel that 
the Planning Commission should lay more stress on creating adequate 
job opportunities for Scheduled Castes and Scheduled Tribes so 
that they could absorb themselves in the main-stream of national 
.ufe expeditiously and, therefore. suggest that a cell should be set up 
in the Planning Commission to look after the interests of Scheduled 
Castes and Scheduled Tribes and to monitor the implementation of 
various schemes/programmes launched by them for the betterment 
.of Scheduled Castes and Scheduled Tribes. 

Reply of Government 

The Planning Commission are r'esponsible only for formulation 
of plans and laying down poliCies. The actual implementation of 
various plans and programmes is the responsibility of the Adminis-
trative Ministries and the State Governments. Appropriate machinery 
for looking after the interests of Scheduled Castes and ,Scheduled 
Tribes already exists in the office of the Commissioner for SCheduled 
Castes and Scheduled Tribes, Ministry of Home Affairs. The need 
to have any special cell in the Planning Commission for this purpose 
. does not appear to be imperative. 

[Planning Commision O.M. No. Q 190:&>.131173-EMP-EP (Vo1. nIl 
dated 29-12-1977]. 

Comments of the Committee 
Pleue see Chapter :r., Para .1.5. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS REGARDING- wmCl£ 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN'RECELVED' 

Recommendation (Sl. No. 40, Para No. 9.18) 

The Committee note that there is at present no obligation on the~ 
part of employers to provide jobs to the apprentices after their' 
succesSful training. A proposal is, however, under consideration to 
amend the Apprentft!es Act, 1961 so that the question of employment: 
of trained. apprentices could be taken care of. The Committee feel 
that it will go a long way in providing employment to the unemploy--
ed Scheduled Caste and Scheduled Tribe trained apprentices il it is: 
made obligatory on the employers to provide jobs to -the trained ap--
prentices. The Committee :recommend that necessary legislation' in· 
this regard should be brought before Parliament expeditiously. 

Reply of Government 

Amendment to the Apprentices Act, 1961 so as to provide man--
datory measures for employment of apprentices after the completion: 
of successful training has been under the consideration of this Minis-
try for some time. Due to certain legal implications and far-reaching-
consequences, the proposal could not be finalised. The question of-
'impro~g the quality of training of apprentices and their absorption 
in employment after training along with other matters is being ex-' 
amined by a Committee of Experts under the Chairmanship of ShrE 
S. Abdul Qadir, Ex. Director General/Joint Secretary. D.C.E_&T., 
and Ex-ILO expert. Further action in the matter would be taken on 
the receipt of the report of the Committee. 

[Ministry of Labour O.M. No. DGET-1l6(5)/77-Adm. Il/PU" 
dated 12-9-1978] 

Recommendation (SI. No. 43, Para No. 10.16) 

The Committee are also unhappy to note that the number of-
drop outs of Scheduled. Caste and Scheduled. Tribe applicants admit-
ted for training is very large. Th.e Committee would like the Gov-· 
ernmeot to go into the causes for these heavy drop outs and take, 
suitable remedial measures in this regard. 
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Kepi,. of Govemment 

So far as the Institutes under the Directorate General of Employ-
ment & Training are concerned information with regard to the drop-
outs of trainees belonging to the Scheduled Castes and Scheduled 
Tribes during the years 1976-77 and 1977-78 together with the reasons-
for the drop out is being collected for taking necessary remedi~l 
action. Additionally instructions have been issued to the Heads of the-
Institutes to ensure that no candidates belonging to the Scheduled 
Castes and Scheduled Tribes drops out from training on considera-
tions others than their personal benefits. 

The State Governments and Union Territory Administrations-
have peen addressed vide Ministry of Labour (DGET) letter No. 21 
(6)/76-TC, dated 3rd March, 1978 to look into the matter and offer 
their comments in respect of the Industrial Training Lnstitutes func.-
tioning in the States and the Union TerritoI'.ies. The question of-
taking remedial measures in this regard will be considered on re-·-
ceipt of replies from them. 

[Ministry of Labour O.M. No. DGET-116(5)/77-Adm. U/PU, 
dated 12-9-1978J: 

NEW DEr.m; 
April 9, 1979 
Chaitra i9, 1901 (Saka). 

RAM DHAN, 
Chairrna.n, 

Commtttee on the Welfare of Scheduled' 
Castes and Scheduled TTibes._ 



APPENDm I 

::statement showing the position regarding availability of extra-CoaICh
ing Facilities to Scheduled Caste and Scheduled Tribe students in 
t1arious States/Union Territories. 

S. No. Name of the State/ 
Union Territory 

I ... 
I. Labhadweep. 

e. Himachal Pradeab 

.3. K.a.raataka 

,. D~lhi 

Pllllition 

3 

All the inhabitants or the Ialand have been 
clulified as Scheduled Tribes. There i. 
therefore. no arrangement for extra 
coaching. 
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• No facility or extra coaching. 

During the year 1~75-76 Special Coaching 
faciliti y was provided in 78 aelected High 
Schoola where there wall ccmeentration or 
students belonging to SC/ST's During 
the year 1977-]8, 65 additional centrea 
were opened bringing the total number of 
Special Coaching Centres to about 
140· 

The acheme enviaagea providing ~ecial 
coaching to the students outside the 
sehool hoon. The subjeetl that are 
covered are English, Science, Matha •• 
Social Stumea and Kannada. There is 
auflicient flcdbility with regard to the 
time allotted for each IUbject depend ng 
upon the requirement or atwlents. 

The coaching is provided for a period of 5 
JIlOIltha during the year starting from the 
JIlonth or October and oontinuing till 
the annual aamina.tiooa are completed. 

'!h. teachen who have to do eKtra work 
are given an allowance or RI. 150/- each 
lor the entire period. A provision of 
or RI 100/- iI provided lor meeting the 

incidental apeDlCI. ThUi the cost or 
running each Centre iI RI. 1000/-. It 
is round that the respoose to the pro-

. gramme is quite good and it hal helped in 
improving the performance or the stu-
dents. 

There are two schemea, i.... atwly centres 
in Urban Areas and study campUi in 
R.ural Areall by meaDS orwhich the weaker 
aeetion or atwlents is given coachingr 
These racilities are alIo available to the. 



5. Naaipur 

6. Dadra asel N-.r Kanli 

7. Poadiolaerry 

, 

.1'. NaplllJld • 

9. Andamlill aad Nicobar Islauds 

10. Chaudigarh Administration 

II. )laharuhtra . 

.luden.. beloagina to Scheduled Cutes 
and Scheduled Tribal. During the cure 
rent nancial year 1978-79 the Plan allo-
cation for each of the above mentioned 
lCbem. is Ra. o' 20 lakha. I 

No arraDlllmenta of Gin coachinJ. 

Arranpentl f« elLt,·. coacbinl c-.. in 
some lIChoolll have been made and tac:hen 
of the concerned lIChooll have been 
directed to pay more attention to weak 
SC/ST students. 

The scheme to uplift the weaker studeat 
belonging to Scheduled Castes/Scheduled 
Tn'bes already exista in Pondicherry. The 
Administration is implementing a scheme 
viii. Provision of Tutorial Facilities to 
Scheduled Cute studenta from the finan-
cial year 1974-75. The object of scheme 
i. to provide special coac:hinJll to Sche-
duled Castes Itudents by employment of 
school teachen and college teachen to 
improve the ltandarda of Scheduled 
Castes students and to enable them to 
compete wtib the studenta of other com-
munities, coaching is also offered to 
Scheduled Castes candidates appearing 
for the LDC/UDC /AJailtant Examina-
tion conducted dy Pondicherry Ad-
miniltratiOU' 

Nagaland is a State baving Primarily tribal 
population. Hence all the educational 
Ichemes are formulated for Naga stu-ients 
studying in schools and coIJeges to enaMe 
them to come up to the level of standards 
of other students in other areas of 
the country. 

Extra coaching facilities are available to 
all weak students of Scheduled Tribes. 
No caste bas been declare Scheduled 
Caste in the Territory. 

l!.xtra coac-hing facilities provide to Sche-
duled Castes and Scheduled Tribes ltu-
dents of schools and colleJel in Scienec 
and Maths. free of charge. 

The scheme for conducting coaching classes 
Cor Scheduled Tribel pupils in standard. 
VIII to X in selected 30 .chools situated 
in tribal areas sub-plan has been sanc-
tioned by the State Government for im: 
plementation in one (District on experi_ 
mental basis. Each teacher is paid 



.. 
12. Sikkim • 

13. Andhra Pradesh 

14. Mizar ... 

15. Tripura • 

remuneration of Rs. 50/- p.rn. fixed for 
conducting coaching classes in English 
or in Maths. and Science for ST Pupils' 
.umbering more than !,o pupils (not I .. ss 
than 10 pupils of anyone standard) 
only. The classes are conducted for 
the period from 15th December till the 
date of annual examination. The re-
muneration is payable only when it is 
satisfied that the pupil has improved as 
compared with previous result. The 
coaching should not be of less than 2 
hours per day. The scheme was started 
during 1976-.'77 and continued during 
1977-78. There is a provision of 
RI. 60,000 for the scheme for 1978-79. 

No extra coaching facility being provided 
to Scheduled Castes and Scheduled 
Tribes Students. 

The State Government have sanctioned a' 
scbeme of coaching centres in all the 
Districts during the year 1977-78 for the 
benefit of the Scheduled Castes who are 
appearing for VIII class Examinations. 
15 coaching centres in each District have 
been opened by the District Educationar 
Oflieers. 

The scheme has been implemented and 
coaching classes started functioning in 
all the Districts. The State Government 
hue continued the same scheme during 
the year 1978-79 and necessary instruc
tions have already been ilsued to the 
District Educational OfIicen who have 
accordiDgly been instructed to open 10 
centres in each District for a period of 
ICYen months. The State Government 
han: a1Io issued orden for continuance' 
of the scbeme during the year 1978-79. 

There is a scheme of providing special 
coaching facilities to Scheduled Tribes 
children in 354 hostels run hy tribal 
Welfare Department. Four teachers are' 
appointed to coach the Trihal students.-
This will Cover 18,000 children WIder the 
scheme ,of Tribal Welfare Department. 

htra coaching classes have been arranged. 

There is no atra coaching facility for weak. 
.tudents belonging to Scheduled Castes 
and Scheduled Tribes. However a 
scheme for providing extra coaching facili-
tiea to the academically backward stu-
denu belonpg particularly to the-
Scheduled Castes/Scheduled Tribes com-



16. Arunachal Pradesh • 

17. Guj arat • 

It. Haryana 

Jf. Kerala 

1l0. Punjab • 

\ 
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munities hu been proposed ill the Muter 
Plan for universalisation of Elementary 
Education. It is proposed to be im-
plemented from 1979-80 if approved by 
the Government of India. 

Extra coaching facilities are avaiJahle accord-
ing to requirement of weak Sche-
duled Cutes/Scheduled Tribes students. 

There.is no such specific scheme regarding 
extra coaching facilities for weaker stu-
dents of Scheduled Cutes/Scheduled Tri-
bes. 

Extra coachin(l' facility for weak students 
of Scheduled Cutes and Scheduled Tribes 
are not available in the State. 

A scheme of special coaching meant for 
Scheduled Cutes and Scheduled Tribes 
ltudents in Schools who are found weak in 
ltudies, crist in the State. The scheme 
is meant to improve the standard of 
Scheduled Cutes and Scheduled Tribes 
Itudents studying in the S.S.L.C. el_ 
and to achive better results in their 
S.S.L.C. examinatiOlls. The scheme was 
introduced during year 1977-78 during 
which period- special coaching e1uses 
were conducted fot the above category 
of students in selected !Z50 High Schools. 
During the current year also it has been 
decided to start special coaching cluses 
exclusively for the category of above 
mentioned students. The scheme is ill 
cluded in the Annual Plan for 1973-79 
and step have already been taken to 
implement the scheme during the 
current year. 

A pre-Mattic coaching scheme for the 
students belonging to Scheduled Castes 
studying in the 9th, lOth and II th classes 
was started from the year 1976-77 to 
improve the standard of Education of 
these communities so that they may be 
able to compete in the professional courses 
with Engineering, Medical and other 
allied services. This scheme is continu-
ing in this State. Under this scheme 3 
teachers in the su~ ects of English Mathe-
matics and Science from each school are 
engaged to improve the educational stand-
ard of students belOllging to Scheduled 
Cutes after and before school hOUR 
These teachen are paid at the rate of 
Rs. 100/- per month. An expenditure 
of Rs. 16'40 lakbs was incurred during 
the year 1977-78 and there is a budgetary 
provision of Rs. !Z9' 00 lakbs for the year 
1978-79. 
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II 

Ill. Goa. Daman anil Diu 

1111. West Bengal • 

.. 

3 

There are no coaching facilities for Sche-
duled Castes and Scheduled Tribes-
students in the Territory. However 
efforts are being made to prepare and 
implement such scheme in the sixth Five 
Year Plan. 

Extra coaching facilities are extended to-
weak students belonging to Scheduled 
Castes and Scheduled Tribes. 

Tbe scheme is handled by the Scheduled 
Castes and Scheduled Tribes Welfare 
Department of the State Government. --
That Department has made a provision 
of Rupees four lakh and fifty thousand 
for Scheduled Castes and Scheduled 
Tribes students for the current financial; 
year. 

[Ministry of Education and Social Welfare (Department of Education) O. M. No. 16-11/78-
Scb. 3 dated 115-1I-I!n8]. 



APPENDIX n 
(yitk Introduction) 

Anal}'Bis of the action taken by the Government on recommendations contained in ~ -
Eighth Report of the Committee on the Welfare of Scheduled Castes and Scheduled Tribes. 

, 

I. Total number of recommendations 

II. Recommendations/observations that have been accepted by Govern-
ment (yitle recommendations at Sl. Nos. I, 2, 3, 4, 5, II, 14, 1,/. 
22, 2 .... 28, 31, 33, 36, 37, 39, 41, 450 46 and 48) 

Number. 

Percentage to total 

III. Recommendations/observations which the Cqmmittee do not desire 
to punue in view of the Government's replies (Yide recommenda-
tions at 81. Nos. 6, '/, 10, 12, 13, 15, 18, 19. 20, 21, 23, 25, 26. 2'1. 
Ji9,30, 32, 34, 35, 38, 42 and 44.l· 

Number 

Percentage to total 

IV. RecommendationsJobservations in respect of which replies of Govern-
ment have not been accepted by the Committee and which recul e 
reiteration (yitk recommendations at 81. Nos. 8. 9, 16 and 47) 

Number. 

Percentage to total 

V. Recommendations/observations in respect of which final replies 
of Government have not been received (Vitk recommendations 
at SI. Nos. 40 and 43). 

Number . 

Percentage to total 
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